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Press Release 

Date: 06th July, 2025 

Time of Issue: 1415 hours IST 

 

Subject:  (i) Formation of a low pressure area over Gangetic West Bengal & neighbourhood.  
                  (ii) Heavy to very heavy rainfall with isolated extremely heavy rainfall (≥21 cm) likely over Odisha on  

06th, Chhattisgarh on 06th & 07th, Vidarbha on 07th, East Madhya Pradesh on 07th & 08th, West Madhya 
Pradesh on 08th & 09th, East Rajasthan on 09th July. 

      (iii) Heavy to very heavy rainfall activity likely to continue over Northwest, West coast & Northeast 
India during next 6-7 days. Isolated extremely heavy over Himachal Pradesh, Konkan & Goa on 06th 
and Madhya Maharashtra on 06th & 07th July. 

 
 
             Realised weather during past 24 hours till 0830 hours IST of today, the 06th July, 2025 (Annexure II):  

 
❖ Heavy to very heavy rainfall at some places with isolated extremely heavy rainfall has been recorded at East 

Rajasthan, Odisha. 

❖ Heavy to very heavy rainfall (7-20 cm) has been recorded at isolated places over West Rajasthan, Nagaland,  

Manipur, Mizoram & Tripura, Sub-Himalayan West Bengal & Sikkim, Madhya Pradesh, Chhattisgarh, Konkan & Goa, 

Gujarat Region, South Interior Karnataka; Heavy rainfall (7-11 cm) at isolated places over Jammu-Kashmir,  

Himachal Pradesh, East Uttar Pradesh, Arunachal Pradesh, Assam & Meghalaya, Gangetic West Bengal, Jharkhand,  

Madhya Maharashtra, Saurashtra & Kutch, Kerala, Coastal Karnataka,  

❖ Thunderstorm accompanied with Squally/Gusty winds with speed 60-80 kmph at isolated places over Jammu-

Kashmir, Tamil Nadu, North Interior Karnataka; with speed 40-60 kmph Kerala, South Interior Karnataka, Coastal  

Andhra Pradesh, Rayalaseema, Telangana, Madhya Maharashtra, Konkan & Goa, East Uttar Pradesh, Marathawada,  

Gangetic West Bengal, East Madhya Pradesh, Andaman & Nicobar Islands, Himachal Pradesh, Punjab, Madhya 

Pradesh, Vidarbha, Chhattisgarh. 

 

 

For more details of realised weather, kindly refer Annexure I,  

   
i. Weather Systems, Forecast and Warnings (refer to Annexure II & III):  

❖ A Low Pressure area has formed over the Gangetic West Bengal & neighbourhood at 0830 hrs IST of today, the 06th 
July 2025. It is likely to move slowly west-northwestwards across Jharkhand and north Chhattisgarh during next 2-
3 days. 

❖ Monsoon trough at mean sea level runs near normal of its position.  
❖ An upper air cyclonic circulation lies over Himachal Pradesh & adjoining Punjab and another over Nagaland & 

adjoining Myanmar in lower tropospheric levels. 
❖ An east-west shear line runs from northeast Arabian Sea to the above cyclonic circulation associated with the Low 

Pressure area over the Gangetic West Bengal & neighbourhood across north Gujarat, central Madhya Pradesh,  
north Chhattisgarh, south Jharkhand in middle tropospheric levels tilting southwards with height.  

❖  An off-shore trough runs from south Gujarat to south Karnataka coasts at mean sea level.  

Under the influence of these systems, the following weather is likely: 

East & Central India: 

✓ Isolated heavy rainfall over Odisha during 06th-12th July, Chhattisgarh during 06th-09th, Vidarbha, Sub-Himalayan 

West Bengal & Sikkim during 06th-10th, Gangetic West Bengal, Jharkhand on 06th & 07th, with very heavy rainfall  

over Vidarbha during 06th-08th, Odisha on 07th, Gangetic West Bengal, Jharkhand on 06th July. 
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✓ Extremely heavy rainfall (≥21 cm) very likely at isolated places over Odisha on 06th July, Chhattisgarh on 06th & 

07th, Vidarbha on 07th. 

✓ Isolated heavy to very heavy rainfall very likely to continue over Madhya Pradesh during 06th-10th July with 

Extremely heavy rainfall (≥21 cm) at isolated places over West Madhya Pradesh on 08th & 09th, East Madhya 

Pradesh on 07th & 08th July. 

✓ Light/moderate rainfall at most/many places accompanied with accompanied with thunderstorm, lightning & gusty  

winds speed reaching 30-40 kmph likely over the region during next 7 days with intense lightning over East Madhya 

Pradesh on 06th July. 

 

Northwest India: 

✓ Isolated heavy rainfall likely over Uttarakhand, East Rajasthan during 06th-12th, Jammu-Kashmir, Himachal 

Pradesh, Punjab, Haryana Chandigarh, West Uttar Pradesh during 06th-10th, East Uttar Pradesh on 06th, West 

Rajasthan on 09th & 10th July with very heavy rainfall over Jammu-Kashmir-Ladakh-Gilgit-Baltistan-

Muzaffarabad on 06th, Himachal Pradesh, Uttarakhand, Haryana Chandigarh on 06 th & 07th, Punjab during 

06th-08th, East Rajasthan during 07th-09th July. 

✓ Extremely heavy rainfall (≥21 cm) very likely at isolated places over Himachal Pradesh on 06th, East Rajasthan on 

09th July. 

✓ Light/moderate rainfall at most/many places accompanied with thunderstorm, lightning likely over western 

Himalayan region and some/many places over the plains during next 7 days.  

West India: 

✓ Heavy to very heavy rainfall likely at isolated places over Konkan & Goa, Ghat areas of Madhya Maharashtra,  

Gujarat region during next 6 days; Saurashtra & Kutch on 06th & 07th and heavy rainfall over Marathawada during 

06th-08th July. 

✓  Extremely heavy rainfall (≥21 cm) very likely at isolated places over Konkan & Goa on 06th, Ghat areas of Madhya 

Maharashtra on 06th & 07th July. 

✓ Light/moderate rainfall at most/many places accompanied with accompanied with thunderstorm, lightning & 

gusty winds speed reaching 30-40 kmph likely over the region during next 7 days. 

 

Northeast India: 

✓ Light/moderate rainfall at most places accompanied with thunderstorm, lightning and isolated heavy rainfall 

likely to continue over Northeast India during next 7 days with very heavy rainfall over Nagaland, Manipur,  

Mizoram & Tripura on 06th & 12th, Assam & Meghalaya on 12th July. 

 

South Peninsular India: 

✓ Isolated heavy rainfall likely over South Interior Karnataka on 06th, Kerala & Mahe on 06th and during 09th-12th ; 

Coastal Karnataka during 06th-10th, Telangana on 07th & 08th July with very heavy rainfall over Telangana on 08th 

July. 

✓ Strong surface winds (speed reaching 40-50 kmph) very likely over South Peninsular India during next 5 days. 

✓ Light/moderate rainfall at many/some places over Kerala & Mahe, Lakshadweep, Karnataka, Telangana; isolated to 

scattered rainfall accompanied with isolated thunderstorm, lightning over Coastal Andhra Pradesh & Yanam ,  

Telangana and Rayalaseema during next 7 days.  

 

Hot & Humid Weather warning: 

 
❖ Hot & humid weather is likely to prevail over Tamil Nadu, Puducherry & Karaikal during 06th-09th July.  

 
Fishermen Warnings:  

 

Fishermen are advised to avoid venturing into the following from 06 th July to 11th July 2025 to the following 

Areas: 

 

Arabian Sea: 

 

Along and off Gujarat, Konkan coasts and adjoining sea areas, Along and off the Somalia coast and adjoining sea 

areas, Oman and adjoining Yemen coast & adjoining sea areas, over central & adjoining north, south Arabian Sea,  

some parts of northeast Arabian Sea for day 1 to day 5 (06th to 11th July), Goa coast and adjoining sea areas for day 

1 to day 4 (06th to 10th July), along and off Karnataka coast and adjoining sea area, southern parts of northwest 
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Arabian Sea for day 1 (06th July), along and off north Karnataka coast and adjoining sea areas for day 2 to day 4 

(07th to 10th July). 

 

Bay of Bengal: 

 

Along and off north Andhra Pradesh coast for day 1 to day 4 (06th & 10th July); along and off Odisha, West Bengal  

coasts for day 1 & day 2 (06th & 07th July); off Tamil Nadu coast, Many parts of central Bay of Bengal and adjoining 

areas of northwest and southwest Bay of Bengal for day 1 (06th July), most parts of westcentral Bay of Bengal and 

adjoining parts of northwest, eastcentral, southwest Bay of Bengal for day 2 (07th July), some parts  of westcentral  

Bay of Bengal for day 3 to day 5 (08th to 11th July); few parts of southwest Bay of Bengal and most parts of northwest 

Bay of Bengal for day 1 and day 2 (06th & 07th July); Over Gulf of Mannar for day 1 to day 3 (06th to 09th July); 

 

Total suspension of fishing operations is suggested over above mentioned areas and dates. 

ii. Weather conditions and forecast over Delhi/NCR during 06th to 09th July, 2025 (Annexure IV)  

 

For more details, kindly refer National Weather Bulletin:                                      

https://mausam.imd.gov.in/responsive/all_india_forcast_bulletin.php 

For District wise warnings refer: https://mausam.imd.gov.in/responsive/districtWiseWarningGIS.php 
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ANNEXURE I 

Rainfall Recorded (In cm) During Past 24 Hours Till 0830 Hours IST of Today, The 06th July:  

 

❖ Odisha: Deogaon (Dist Jharsuguda) 31; Bamra (Dist Sambalpur) 28; Laikera (Dist Jharsuguda) 27; 

Kirmira (Dist Jharsuguda) 25; Kolabira (Dist Jharsuguda) 23; Kuchinda (Dist Sambalpur) 22; Sundargarh 

(Dist Sundargarh) 21; Jharsuguda (Dist Jharsuguda) 20; Banspal (Dist Keonjhargarh), Hemgiri (Dist 

Sundargarh) 18 Each; Lakhanpur (Dist Jharsuguda), Tangarpali (Dist Sundargarh) 12 Each; Telkoi (Dist 

Keonjhargarh) 11; Tensa (Dist Sundargarh), Gurundia (Dist Sundargarh) 10 Each; Pallahara (Dist Angul) 

9; Banaigarh (Dist Sundargarh), Ambabhona (Dist Bargarh) 8 Each; Dhankauda (Dist Sambalpur) 7;  
❖ East Rajasthan: Chothkabarwara SR (Dist Sawai Madhopur) 21; Bonli (Dist Sawai Madhopur),  

Sawaimadhopur Tesil SR (Dist Sawai Madhopur) 13 Each; Girva SR (Dist Udaipur) 9; 

❖ Konkan & Goa: Jawhar (Dist Palghar) 19; Mokheda - Fmo (Dist Palghar), Vikramgad (Dist Palghar) 18 

Each; Matheran (Dist Raigad) 12; Sawantwadi (Dist Sindhudurg), Savarde-Arg (Dist Ratnagiri) 10 Each; 

Kankavli (Dist Sindhudurg) 8; Murbad (Dist Thane), Awalegaon - ARG (Dist Sindhudurg), Dodamarg 

(Dist Sindhudurg), Sangameshwar Devrukh (Dist Ratnagiri) 7 Each;  

❖ Gujarat Region: Vyara (Dist Tapi) 19; Bhiloda (Dist Aravalli) 17; Dolvan (Dist Tapi) 16; Songadh (Dist 
Tapi) 15; Valod (Dist Tapi), Palsana (Dist Surat) 14 Each; Bardoli (Dist Surat) 13; Silvassa (Dist Dadara 

& Nagar Haveli), Ukai (Dist Surat) 12 Each; Chikhli (Dist Navsari), Mahuva (Dist Surat), Kaprada (Dist 

Valsad) 11 Each; Surat City (Dist Surat), Jetpur Pavi (Dist Chhota Udepur), Khergam (Dist Navsari), 

Waghai (Dist Dangs), Vansda (Dist Navsari), Gandevi (Dist Navsari), Dangs (Ahwa) (Dist Dangs), 

Dediapada (Dist Narmada) 10 Each; Dharampur (Dist Valsad), Kamrej (Dist Surat) 9 Each;  

❖ West Madhya Pradesh: Bankhedi (Dist Narmadapuram) 18; Godadongri (Dist Betul), Kathiwada (Dist 

Alirajpur) 8 Each; Dabra (Dist Gwalior), Pachmarhi (Dist Narmadapuram), Shahpur (Dist Betul) 7 Each;  

❖ Sub Himalayan West Bengal & Sikkim: Kumargram (Dist Alipurduar) 18;  
❖ Chhattisgarh: Ambikapur (Dist Surguja) 17; Wandrafnagar (Dist Balrampur) 10; Premnagar (Dist 

Surajpur), Latori (Dist Surajpur), Bhatgaon (Dist Surajpur) 9 Each; Bilaspur (Dist Bilaspur), Raigarh 

(Dist Raigarh), Kusmi (Dist Balrampur), Malkharoda (Dist Sakti), Samari (Dist Balrampur), Bhaisma 

(Dist Korba) 8 Each; Katghora (Dist Korba), Lundra (Dist Surguja), Bilaigarh (Dist Sarangarh Bilaigarh),  

Pusaur (Dist Raigarh), Baramkela (Dist Sarangarh Bilaigarh), Odagi (Dist Surajpur), Biharpur (Dist 

Surajpur), Bhatgaon (Dist Sarangarh Bilaigarh) 7 Each;  

❖ East Madhya Pradesh: Jaitpur (Dist Shahdol) 17; Mauganj (Dist Rewa), Junnardeo (Dist Chindwara) 12 

Each; Patan (Dist Jabalpur), Gohparu (Dist Shahdol) 9 Each; Sausar (Dist Chindwara), Venkatnagar (Dist 
Anuppur) 8 Each; Khajuraho AP (Dist Chhatarpur), Tendukheda (Dist Narsinghpur),  

Shahdole(Sohagpur) (Dist Shahdol), Tendukheda (Dist Damoh), Shahpura (Dist Dindori), Tamia (Dist 

Chindwara), Bilhari (Dist Katni) 7 Each;  

❖ Madhya Maharashtra: Ozharkheda - Fmo (Dist Nashik) 14; Harsul - Fmo (Dist Nashik) 13; Lonavala 

ARG (Dist Pune) 11; Mahabaleshwar (Dist Satara), Igatpuri (Dist Nashik) 9 Each; Radhanagari (Dist 

Kolhapur), Shahuwadi (Dist Kolhapur) 8 Each; Dindori (Dist Nashik), Trimbakshwar (Dist Nashik) 7 

Each; 
❖ Kerala & Mahe: Panathur AWS (Dist Kasargod) 11; Taliparamba (Dist Cannur) 8; Ayyankunnu AWS 

(Dist Cannur), Muliyar AWS (Dist Kasargod) 7 Each;  

❖ Himachal Pradesh: Nagrota Surian (Dist Kangra) 10; Una (Dist Una) 7;  

❖ West Rajasthan: Suratgarh (Dist Sri Ganganagar) 9; Sujangarh (Dist Churu) 7;  

❖ Jharkhand: Chandwa (Dist Latehar) 9; Jamshedpur (Dist East Singbhum) 8; 

❖ Jammu-Kashmirladakh-Gilgit-Baltistan-Muzaffarabad : Jammu AWS (Dist Jammu), Jammu (Dist 

Jammu) 9 Each; Katra (Dist Reasi) 8; Reasi ARG (Dist Reasi) 7; 

❖ Saurashtra & Kutch: Dwarka (Dist Devbhoomi Dwarka) 9; Kalyanpur (Dist Devbhoomi Dwarka) 8;  
❖ South Interior Karnataka: Bhagamandala (Dist Kodagu) 9; 

❖ Coastal Karnataka: Gokarna (Dist Uttara Kannada), Sulya (Dist Dakshina Kannada) 9 Each; Udupi (Dist 

Udupi), Castle Rock (Dist Uttara Kannada), Manki (Dist Uttara Kannada), Kadra (Dist Uttara Kannada),  

Puttur HMS (Dist Dakshina Kannada) 8 Each;  

❖ Nagaland, Manipur, Mizoram & Tripura: Mokokchang (Dist Mokokchung) 9; Chottabekra (Dist 

Imphal West) 8;  

❖ Assam & Meghalaya: Bhumuraguri (Dist Shonitpur), Goalpara AWS (Dist Goalpara) 8 Each; Goalpara 
PTO (Dist Goalpara), Goalpara CWC (Dist Goalpara) 7 Each; 

❖ East Uttar Pradesh: Attarra (Dist Banda) 7; 

❖ Gangetic West Bengal: Manteswar (Dist Purba Bardhaman) 7. 
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Realised Gusty Winds (kmph) During Past 24hours ending at 0830 hrs IST of today the 06th July: 

❖ Jammu-Kashmir: Samba 76, Jammu(Chatha) 50, Shopiyan 39; 

❖ Madhya Maharashtra: Satara (Mahabaleshwar) 57; 
❖ Konkan & Goa: Raigad (IIG_Alibag) 54 ; 

❖ East Uttar Pradesh: Fatehpur 46, Lucknow 43; 
❖ Marathawada: Hingoli 44 ; 
❖ Gangetic West Bengal: Sagar Island 44; 

❖ East Madhya Pradesh: Ujjain 44, Harda 35; 
❖ Andaman & Nicobar Islands: Sri Vijayapuram 42; 

❖ Himachal Pradesh: Bajaura 43, Bilaspur 41; 
❖ Punjab: Hoshiarpur 43, Faridkot 39, Firozpur 30; 

 
 

ANNEXURE II 

 

 
                

 

• As the lead period increases forecast accuracy decrease 
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ANNEXURE III 

 

  

51 263



 

 

  

  

 

• Action may be taken based on ORANGE AND REDCOLOUR warnings. 

• Vulnerable regions likely urban and hilly areas action may be initiated for heavy rainfall warning. 

• As the lead period increases forecast accuracy decreases. 

 

DetaileddistrictwiseMultiHazardweatherwarningfornextfivedaysavailableat 

https://mausam.imd.gov.in/responsive/districtWiseWarningGIS.php 
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Annexure IV 

Weather forecast over Delhi/NCR during 06th to 09th July 2025  

Past Weather:  

There has been no large change in the minimum and maximum temperatures over Delhi/NCR during the past 24 
hours. The maximum and minimum temperatures over Delhi were around 36 to 37 °C and 26 to 28 °C 
respectively. The minimum temperatures were near normal and the maximum temperatures were near normal.  
Partly cloudy sky conditions with predominant surface wind from the variable direction with wind speeds up to 
14 kmph prevailed during the past 24 hours. Generally cloudy sky conditions with a windspeed of less than 08 
kmph from the west direction prevailed over the region in the forenoon today. 

Weather Forecast:  

06.07.2025: Generally cloudy sky. Light to Moderate rain accompanied by thunderstorms/lightning. The 
maximum temperatures over Delhi are likely to be in the range of 32 to 34°C. The maximum temperature will be 
below normal by up to 2 to 4°C. The predominant surface wind will likely be from the southwest direction with 
a wind speed of less than 15 kmph in the afternoon. The wind speed will gradually decrease becoming 08-12 
kmph from the southeast direction during evening and night.  

07.07.2025: Generally cloudy sky. Light to moderate rain accompanied by thunderstorms/lightning. The 
maximum and minimum temperatures over Delhi are likely to be in the range of 32 to 34°C and 25 to 27°C,  
respectively. The minimum temperature will be near normal and the maximum temperature will be below 
normal by up to 2 to 4°C. The predominant surface wind will likely be from the southeast direction with a wind 
speed of less than 20 kmph during the morning hours. The wind speed will gradually decrease becoming less 
than 10 kmph from the northeast direction in the afternoon. It will increase to less than 12 kmph from the 
northeast direction during the evening and night. 

08.07.2025: Generally cloudy sky. Very light to light rain accompanied by thunderstorms/lightning.  The 
maximum and minimum temperatures over Delhi are likely to be in the range of 32 to 34°C and 25 to 27°C,  
respectively. The minimum temperature will be below normal up to 1 to 2°C, and the maximum temperature will 
be below normal up to 2 to 4°C. The predominant surface wind will likely be from the east direction with a wind 
speed of less than 08 kmph during the morning hours. The wind speed will gradually increase becoming less 
than 12 kmph from the northeast direction in the afternoon. It will decrease to less than 10 kmph from the 
southeast direction during the evening and night. 

09.07.2025: Generally cloudy sky. Very light to light rain accompanied by thunderstorms/lightning. The 
maximum and minimum temperatures over Delhi are likely to be in the range of 33 to 35°C and 24 to 26°C,  
respectively. The minimum temperature will be below normal up to 1 to 3 °C, and the maximum temperature 
will be below normal up to 1 to 3°C. The predominant surface wind will likely be from the northwest direction 
with a wind speed of less than 08 kmph during the morning hours. The wind speed will gradually increase 
becoming less than 12 kmph from the northeast direction in the afternoon. It will increase to less than 15 kmph 
from the northeast direction during the evening and night. 

 

Impact expected and Action Suggested due to thunderstorm with lightning:  

• Be cautious and take precautionary measures, though there is the likelihood of thunderstorm/lightnin g.  
• Damage to standing crops, Minor to major damage to power and communication lines due to breaking 

of branches, Partial damage to vulnerable structures due to strong winds, Loose objects may fly.  
• People are advised to keep a watch on the weather for worsening conditions and be ready to move to 

safer places accordingly, stay indoors, close windows & doors and avoid travel if possible, take safe 
shelters; do not take shelter under trees, do not lie on concrete floors and do not lean against concrete 
walls, unplug electrical/ electronic appliances, immediately get out of water bodies, keep away from all 
the objects that conduct electricity. 
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Impact & Action Suggested  

✓ Extremely heavy rainfall (≥21 cm) very likely at isolated places over Odisha, Himachal Pradesh, Konkan & Goa on 06th 

July, Chhattisgarh, Ghat areas of Madhya Maharashtra on 06th & 07th, Vidarbha on 07th, over West Madhya Pradesh on 08th 

& 09th, East Madhya Pradesh on 07 th & 08th, East Rajasthan on 09th July. 

✓ Heavy to very heavy rainfall very likely to continue over Gangetic West Bengal, Jharkhand, Jammu-Kashmir-Ladakh-

Gilgit-Baltistan-Muzaffarabad on 06th, Himachal Pradesh, Uttarakhand, Haryana Chandigarh, Saurashtra & Kutch on 06th 

& 07th, Odisha on 07th, Punjab, Vidarbha during 06th-08th, East Rajasthan during 07th-09th, Konkan & Goa, Ghat areas of 

Madhya Maharashtra, Gujarat region, Madhya Pradesh during 06th-09th; Nagaland, Manipur, Mizoram & Tripura on 06 th 

& 12th, Assam & Meghalaya on 12th , over Telangana on 08th July. 

 

 
Impact Expected 

➢ Localized Flooding of roads, water logging in low lying areas and closure of underpasses mainly in urban areas of 

the above region. 

➢ Occasional reduction in visibility due to heavy rainfall.  

➢ Disruption of traffic in major cities due to water logging in roads leading to increased travel time.  

➢ Minor damage to kutcha roads. 

➢ Possibilities of damage to vulnerable structure.  

➢ Localized Landslides/Mudslides/landslips/mudslips/landsinks/mudsinks.  

➢ Damage to horticulture and standing crops in some areas due to inundation.  

➢ It may lead to riverine flooding in some river catchments (for riverine flooding please visit Web page of CWC)  

 

Action Suggested 

➢ Check for traffic congestion on your route before leaving for your destination.  

➢ Follow any traffic advisories that are issued in this regard.  

➢ Avoid going to areas that face the water logging problems often.  

➢ Avoid staying in vulnerable structure.  

 

Agromet advisories for likely impact of Heavy / Heavy to Very Heavy / Extremely Heavy Rainfall  

➢ In East Madhya Pradesh, postpone sowing of maize and soybean and transplanting of rice. Drain out excess water from 

rice nurseries, transplanted rice fields, fields of already sown maize and soybean. In West Madhya Pradesh, drain out 

excess water from fields of maize, soybean and vegetables and fruit orchards to avoid waterlogging.  Postpone sowing of 

soybean in Satpura Plateau Zone and Gird Zone and sowing of rice nursery in Central Narmada Valley Zone. 

➢ In Chhattisgarh, ensure proper drainage in rice nurseries, fields of rice, maize, pigeon pea, minor millets and 

vegetables. Postpone line sowing / transplanting of rice and sowing of pigeon pea, maize and soybean in Chhattisgarh 

Plain Zone and sowing of pigeon pea in North Hill Zone of Chhattisgarh. 

➢ In Himachal Pradesh, drain out excess water from the fields of maize and vegetables and fruit orchards. Harvest 

matured fruits and vegetables and store them in safer places. In High Hills Sub Temperate Wet Zone, postpone sowing 

of kidney beans and nursery sowing and transplanting of rice. 

➢ In Konkan, make arrangement to drain out excess water from rice and finger millet nurseries, groundnut, vegetables 

and orchards. In ghat areas of Madhya Maharashtra drain out excess water from rice and finger millet nurseries.  In 

Vidarbha, ensure proper drainage in kharif crops such as rice, soybean, cotton etc., vegetable nurseries and orchards.  

➢ In Odisha, ensure proper drainage from already sown rice nurseries, fields of maize and vegetables to prevent 

waterlogging. Harvest matured vegetables and fruits and keep in safer places.  In West Central Table Land Zone, 

postpone sowing of pigeon pea and groundnut. In case of poor germination / no germination in maize crop due to 

waterlogged condition, carry out re-sowing during favourable weather. In Keonjhar district, postpone sowing of maize. 

➢ In Gangetic West Bengal, ensure proper drainage from rice, jute and vegetable fields. In New Alluvial Zone, harvest 

matured sesame and groundnut crop immediately and keep in safer places. 

➢ In Jharkhand, make necessary arrangements to drain out excess water from maize fields, rice and vegetable nurseries. 

Cover the vegetable nurseries with polythene sheets.  

➢ In Gujarat region, drain out excess water from rice nurseries, sugarcane fields, banana and mango plantations to 

prevent waterlogging. Provide support to sugarcane with strong bamboo or tie the leaves together to prevent lodging. 

In Saurashtra & Kutch, drain out excess water from fields of groundnut, soybean, cotton and vegetables and 

horticultural plantations. Undertake propping in sugarcanes with strong bamboo or tie the leaves together in a clump to 

protect against wind and heavy rain.  

➢ In Uttarakhand, ensure proper drainage facilities in soybean, maize, barnyard millet, finger millet, pigeon pea, kidney 

beans, vegetables and orchards. Harvest matured vegetables and fruits and store in safe place.  

➢ In East Rajasthan, drain out excess water from the fields of cotton, soybean, groundnut and green gram. Postpone 

sowing of maize in Southern Humid Plain Zone, sowing or re-sowing of sesame, green gram and pearl millet in Flood 

54 266



 

 

Prone Eastern Plain Zone and sowing of green gram, cluster bean, pearl millet and sesame in Sub Humid Southern 

Plain and Aravali Hill Zone till cessation of heavy rainfall. 

Livestock / Fishery 

➢ Keep the animals inside the shed during heavy rainfall and provide them balanced feed. 

➢ Store feed and fodder in a safe place to prevent spoilage. 

➢ Construct an outlet with proper netting around the ponds to drain out excess water, thereby preventing fish from escaping 

in case of overflow. 

 

 

Flash flood guidance:  
24 hours Outlook for the Flash Flood Risk 
(FFR) till 1130 IST of 07-07-2025 : 
 
Moderate to High flash flood risk likely over 
few watersheds & neighbourhoods of 
following Met Sub-divisions during next 24 

hours.  
 
Haryana - Chandigarh & Delhi - Ambala, 
Fatehabad, Jind, Kaithal, Karnal, Kurukshetra, 
Panchkula and Yamunanagar districts.  
Himachal Pradesh - Bilaspur, Chamba, 
Hamirpur, Kangra, Kullu, Mandi, Shimla, 
Sirmaur, Solan and Una districts.  
Jammu & Kashmir & Ladakh - Doda, Kathua, 
Kistwar, Punch, Rajouri, Ramban, Riasi, Samba, 
Udhampur and Mirpur districts.  
Punjab - Barnala, Fatehgarh Sahib, Firozpur, 
Gurdaspur, Hoshiarpur, Nawashahar, 
Ludhiana, Patiala, Rupnagar, Sangrur and Sas 
Nagar districts.  
Uttarakhand - Almora, Bageshwar, Chamoli, 
Champawat, Dehradun, Haridwar, Nanital, 
Pauri Garhwal, Pithoragarh, Rudraprayag, 
Tehri Garwal and Uttarkashi districts.  
 
Surface runoff/ Inundation may occur at some 
fully saturated soils & low-lying areas over 
Area of Concern (AoC) as shown in map due to 
expected rainfall occurrence in next 24 hours.  

 

24 hours Outlook for the Flash Flood Risk 
(FFR) till 1130 IST of 07-07-2025 : 
 
Moderate to High flash flood risk likely over 
few watersheds & neighbourhoods of 
following Met Sub-divisions during next 24 
hours.  
 
Chhattisgarh - Balarampur, Baloda Bazar, 
Bemetara, Bilaspur, Janjgir_Champa, Jashpur, 
Korba, Korea, Mahasamund, Mungeli, Raigarh, 

Raipur, Surajpur and Surguja districts.  
East Madhya Pradesh - Anuppur, Balaghat, 
Chhatarpur, Damoh, Dindori, Jabalpur, Katni, 
Mandla, Panna, Sagar, Seoni, Shahdol and 
Umaria districts.  
Odisha - Anugul, Balangir, Baleshwar, Bauda, 
Bhadrak, Deogarh, Dhenkanal, Jagatsinghapur, 
Jajapur, Jharsuguda, Kalahandi, Kandhamal, 
Kendraparha, Kendujhar, Mayurbhanj, 
Sambalpur, Subarnapur and Sundargarh 
districts. 
Gangetic West Bengal – Puruliya, Bankura, 
Bardaman, Nadia, North 24 Paragnas, South 24 
Paragnas, Hugli, Haora, Pashchim Mednipur 
and East Mednipur districts.   
Jharkhand – Garhwa, palamu, Latehar, 
Lohardaga, Gumla, Simdega, Khunti, Ranchi, 
Pashchim Singbhum, Purbi Singhbhum, 
Saraikela, Dhanbad, Giridih and Ramgarh 
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districts. 
Surface runoff/ Inundation may occur at some 
fully saturated soils & low-lying areas over 
Area of Concern (AoC) as shown in map due to 
expected rainfall occurrence in next 24 hours.  

24 hours Outlook for the Flash Flood Risk 
(FFR) till 1130 IST of 07-07-2025 : 
 
Low to Moderate flash flood risk likely over 
few watersheds & neighbourhoods of 
following Met Sub-divisions during next 24 
hours.  
 
Assam & Meghalaya - Cachar, Golaghat, Karbi 
Analog, N.C Hills, East Khasi Hills, West Jaintia 
Hills and Jaintia Hills districts.Nagaland 
Mizoram Manipur Tripura ( 
NMMT) –  
Nagaland – Dimapur, Kiphire, Kohima, 
Longleng, Mokokchung, Mon, Peren, Phek, 
Tuensang, Wokha and Zunheboto districts.  
Mizoram – Aizawl, Champhai, Lawngtlai, 
Lunglei, Saiha and Serchhip districts.  
Manipur – Bishnupur, Chandel, 
Churachandpur, Imphal East, Imphal West, 
Senapati, Tamenglong, Thoubal and Ukhrul 
districts. 
 
Surface runoff/ Inundation may occur at some 
fully saturated soils & low-lying areas over 
Area of Concern (AoC) as shown in map due to 
expected rainfall occurrence in next 24 hours.  
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Legends & abbreviations:  

 

❖ Heavy Rain:64.5-115.5mm; Very Heavy Rain:115.6-204.4mm; Extremely Heavy Rain: 

>204.4mm. 

❖ Obsy: Observatory; Automatic Weather Station; ARG: Automatic Rain Gauge; dist: 

District: NH: National Highway; KVK: Krishi Vigyan Kendra; DVC: Damodar Valley 

Corporation; PTO: Part Time Office, Aero: Aerodrome, IAF: Indian Air Force. 

❖ Region wise classification of meteorological Sub-Divisions: 

• Northwest India: Western Himalayan Region (Jammu-Kashmir-Ladakh-Gilgit-

Baltistan-Muzaffarabad, Himachal Pradesh and Uttarakhand); Punjab, Haryana-

Chandigarh-Delhi; West Uttar Pradesh, East Uttar Pradesh, West Rajasthan and East 

Rajasthan.  

• Central India: West Madhya Pradesh, East Madhya Pradesh, Vidarbha and 

Chhattisgarh. 

• East India: Bihar, Jharkhand, Sub-Himalayan West Bengal & Sikkim; Gangetic West 

Bengal, Odisha and Andaman & Nicobar Islands. 

• Northeast India: Arunachal Pradesh, Assam & Meghalaya and Nagaland, Manipur, 

Mizoram & Tripura. 

• West India: Gujarat Region, Saurashtra & Kutch, Konkan & Goa, Madhya Maharashtra 

and Marathawada. 

• South India: Coastal Andhra Pradesh & Yanam, Telangana, Rayalaseema, Coastal 

Karnataka, North Interior Karnataka, South Interior Karnataka, Kerala & Mahe, Tamil 

Nadu, Puducherry & Karaikal and Lakshadweep. 
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Hot and Humid: When maximum temperatures remain 3°C above normal along with the above 
normal relative humidity. 
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Vill. & P.O.: Marakuta, Dist.: Jharsuguda, Pin-768202, Odisha
Ph.: 8093089903, Email : sc_ompl@orissametaliks.com, edoffice@mspsteeljsg.com

CIN No. U27109W82005PTC111145

o M P L/J SG I ED I 2025 -26 I 5 -G t 428
13th October 2025

To,
The Tahsildar
Jharsuquda. Odisha

To,
The District Agricultural Officer
Jharsuguda. Odisha

Sub: Compensation towards Crop Loss to Farmers due to spillage of Fly Ash
from plant premises of Orissa Metaliks Private Limited. Jharsuquda

Dear Sir,

This is to inform you that due to occurrence of continuous heavy rainfall on 04.07.2025
midnight in Marakuta/Jamera Grampanchayat area, the excess surface runoff water and
overflow water of Natural Nallah adjacent to our plant boundary wall caused substantial
damage to the Southwest Boundary wall, which results the spillage of Flyash from
damaged portion of boundary wall to the adjacent cultivated Land.

Consequently, the matter was reported to State Pollution Control board vide Letter No.
OMPL/JSG12025-261391 dt. 10.07.25 and simultaneously we had interacted with
individual farmers who are affected due to spillage of Fly Ash from our plant premises.
After discussion with the affected farmer and as per mutually agreed, we have assured
them to compensate them towards loss of seasonal crops (Mainly Paddy & Moong crop)
for the upcoming season.

In this regards, a list of affected farmer is being prepared & enclosed for your kind
reference and requesting you to depute any Revenue Official / lnspector to verify the
effected farmers, to whom compensation shall be given for his crop losses.

Further, we need your guidance and valuable suggestion regarding compensation
amount for crop losses to affected farmers as per Govt. Norms.

The company is willing to compensate the crop loss to the farmers as per Govt. Norms &
your guidance.

Kindly oblige us with your valuable suggestion/direction.

(

Thanking you,

Yours Sincerely
For Orissa Metaliks Private Limited

Q.+-
Ajit Kumar Siffi
Sr. Vice President

Encl.: 1. Affected Farmer's details

I REGTSTERED ADDRESS : 1, Garstin Place, orbit House, 3rd Floor, Room No.- 38, Kolkata - 700 001, lndia
9 CORPORATE ADDRESS : Premlata Building, 39, Shakespeare Sarani, 5th Floor, Room No.: 3 & 4, Kolkata - 7OO Ot7

neflrveoffi
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Lisl of Affecled Formers

Sl No Name of Claimants
Actual Affected land in

decimal

,|
Bosonto Kumor sohu 86

2 Nironjon sohu U5

3 Robi shonkor seth \,

4 Mukesh Kumor Singh deo 158

5 Hrushikesh Singh 166

6 Bedomoti So 62

7 Boishnob Rohidos 5l

8 Bimo Rohidos& Others ?2

9 Joymongol Bhoi 23

l0 Noroltom Sqhu t09

II Nibos Meher 53

12 Romesh Kolo 5B

l3 Nobin Kuo & Others 4

14
l) Amorendro Kumor Singh
2) Somorendro K Singh

154

l5 Bolorom Meher t7

't6 Abdut khorsel 55

17 Abdut Rout @ khorsel ZO

l8 Jogobondhu Khorsel 20

l9 Bironchi Meher cq

20 Gito MonjoriThokur & Others 49

21 Torochond singh I r0

22 Jokshyo sohu/Pokolo Podhon 453

23 Ekodosio Khorsel 102

TOTAL AREA L984

a-

(

(
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Ref.: OMPL/OSPCB/ASH_REMOVAL/2025-26/01   Date: 04.11.2025 

To, 

The Addl. Chief Environment Engineer, 
State Pollution Control Board, Odisha 
Paribesh Bhawan, A/118, Nilakanthanagar, Unit – VIII, 
Bhubaneswar -751012 

Sub.: Removal of ash from affected agricultural land at Kanhejjor Nallah, 
Marakuta village and restoration of land-Reg. 

Ref.: Direction received vide letter no. 19376/IND/I/CON/5973, dated 29.10.2025 

Respected Madam, 

With reference to the above-mentioned subject and direction received vide letter 
dated 29.10.2025, we are submitting below the compliance status report on the 
progress of reclamation and restoration work of affected area for your kind 
consideration, please. 

S. 
No. 

Direction Compliance status 

1 
Immediately remove the ash 
deposited on affected agricultural 
land. 

The company has made a prayer 
vide letter dated 13.10.2025 
(Annexure-I) to the Tahsildar and the 
District Agriculture office, Jharsuguda 
for finalization of the compensation 
amount to be paid to the affected 
farmers for loss of yield/crops. 

The company has committed to 
compensate for losses and 
reclamation/restoration of affected 
land. 

Boundary wall broken due to very 
heavy rain fall causing spillage of the 
fly ash has been reconstructed. 
Photographs of newly constructed 
boundary wall are given below. 

2 
Restore the agricultural land without 
delay. 

3 

Rectify all deficiencies mentioned in 
field enquiry. 

-R7/7-
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Constructed boundary wall 

As soon as the matter w.r.t. affected 
farmers and compensation for crop 
losses resolved, we will start the 
reclamation and restoration work of 
affected area.  

As a responsible corporate citizen, the company believes in growth with a human 
face and pursuing people centered development. We are committed for the 
compliance.   

Thanking You, 

Yours faithfully,  
For, M/s Orissa Metaliks Private Limited 

 

(Ajit Kumar Singh)  
Sr. Vice President  

Encl: as above 
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MONTH/ 

DATE
Jul-25 Aug-25 Sep-25 Oct-25 Nov-25 Dec-25 Jan-26

In Kg In Kg In Kg In Kg In Kg In Kg In Kg

1 20,000            16,800                

2 18,080            16,960                

3 20,960                29,010       

4 19,840            17,920           

5 -                        11,520               49,200                5,600          22,140        

6 17,280               16,160                21,280           22,500        

7 20,320            17,920               19,040           23,040        

8 21,280            16,800               20,160                19,040           20,700        

9 20,320            17,920               13,600                16,800           22,140        

10 14,720            22,140        

11

12 15,680            19,840               20,320                22,320        

13 19,840               20,000                20,480           20,000        

14 13,120               18,720           

15 18,240            20,000                19,040           

16 19,040               9,920                  15,680           17,920       20,160        

17 16,800       20,160        

 MSP METALICS LTD

BRICKS PLANT

Raw Material Consumption Register
FLY ASH

MONTH- JUL 2025 TO 26TH JAN 2026
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18 12,320               17,760       

19 19,360               19,040                20,160        

20 17,920               16,480                13,920               20,160        

21 20,000               14,560               19,840        

22 19,840                12,960               19,040       20,000        

23 17,920                19,360       16,560        

24 17,760                17,760               19,520       7,200           

25 13,920               19,840                15,360               19,360       

26 14,720               18,880                19,200       23,320        

27 11,040                22,140       

28 20,480               

29 18,880               19,980       

30 22,180       

31 18,360       

Total 1,68,480       2,51,520          3,64,880           1,68,000      1,13,920          2,66,230  3,42,540   

In MT 1685 2515 3649 1680 1139 2662 3425
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रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 

  
 

 

xxxGIDHxxx 
xxxGIDExxx 

असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजध सचूना 

नई दिल्ली, 31 दिसम्बर, 2021 

 का.आ. 5481(अ).—केन्‍द रीर् सरकार ने भारत सरकार के तत् कालीन पर्ाावरण और वन मंत्रालर् क  अजधसूचना 

सं. का.आ. 763 (अ) तारीख 14 जसतम् बर, 1999 द्वारा कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्रस से तीन स  

दकलोमीआर के जवजनर्िाष् आ ्‍ र्ास के भीतर टोआस के जवजनमााण के जलए उपिाम जमटी ी के उत् खनन को प्रजतबंजधत करने के जलए 

और भवन जनमााण सामग्री के जवजनमााण में और संजनमााण दिर्ाकलाप में फ्लाई-राख के उपर्ोग को बढावा िेने के जलए 

जनिेि िारी दकए हैं; 

और, प्रिषूणकताा भुगतान जसद्ांत (पीपीपी) के आधार पर, ऐसा करके कोर्ला र्ा जलग् नाइट आ आधाररत ताप 

जवयुुतत संर्ंत्रस द्वारा फ्लाई-राख का 100 प्रजतित उपर्ोग सुजनजित करत े हुए और फ्लाई-राख प्रबंधन प्रणाली क  

संधारणीर्ता के जलए पूवोक् त अजधसूचना को और अजधक प्रभावकारी ंंग से कार्ााजन्‍दवत करने हतेु, कें रीर् सरकार न े

म िूिा अजधसूचना क  समीक्षा क ;  

और प्रिषूणकताा भुगतान जसद्ांत के आधार पर पर्ाावरणीर् प्रजतकर जनधााररत दकए िान ेक  आवश् र्कता ह ; 

और, जवजनमााण को बढावा िेकर तथा जनमााण कार्ा के क्षते्र में राख आधाररत उत् पािस तथा भवन जनमााण 

सामजग्रर्स के प्रर्ोग को अजनवार्ा करके उपिाम जमटी ी को संरजक्षत करने क  आवश् र्कता ह ;  

स.ं   5075] नई दिल्ली, िुिवार, दिसम् बर 31, 2021/प ष 10, 1943  

No. 5075] NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943  

सी.जी.-डी.एल.-अ.-01012022-232336
CG-DL-E-01012022-232336
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और, सड़क बनाने, सड़क एवं फ्लाई ओवर के रेललगं बनान,े तआरेखा क  सुरक्षा का उपार् करने, अनुमोदित 

पररर्ोिनाओं के जनचले क्षेत्रस को भरने, खजनत स्ट् थलस को दरर से भरने में जमटी ी क  सामजग्रर्स से भरने के जवकल् प के ूपप में 

राख उपर्ोग को बढावा िेकर उपिाम जमटी ी और प्राकृजतक संसाधनस को संरजक्षत करन ेक  आवश् र्कता ह ;  

और, पर्ाावरण को सुरजक्षत करना तथा कोर्ला अथवा जलग् नाइट आ आधाररत ताप जवयुुतत संर्तं्रस से सृजित फ्लाई 

राख के जनक्षेपण तथा जनपआान क  रोकथाम करना आवश् र्क ह ;   

और, उक् त अजधसूचना में िो ‘राख’ िब् ि का प्रर्ोग दकर्ा गर्ा ह  उसमें कोर्ला र्ा जलग   नाइट आ आधाररत ताप 

जवयुुतत संर्ंत्रस से सृजित फ्लाई-राख और बॉआम-राख िोनस िाजमल हैं; 

और,  कें रीर् सरकार प्रिषूणकताा भुगतान जसद्ांत के आधार पर, पर्ाावरणीर् प्रजतकर क  प्रणाली सजहत राख के 

उपर्ोग के जलए एक ्‍ र्ापक ंांचा लाना चाहती ह ; 

अत: पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म (5) के उप-जनर्म (3) के खंड (घ) के साथ परित पर्ाावरण 

(संरक्षण) अजधजनर्म, 1986 (1986 का 29) क  धारा 3 क  उप-धारा (1) और उप-धारा (2) के खंड (v) द्वारा प्रित् त 

िजिर्स का प्रर्ोग करत ेहुए, भारत सरकार के पर्ाावरण एवं वन मंत्रालर् क  अजधसूचना िो का.आ. 763 (अ) तारीख 14 

जसतम् बर, 1999 द्वारा भारत के रािपत्र, असाधारण भाग ।।, खंड 3, उप खंड (i) में प्रकाजित का अजधिमण करत ेहुए, 

कोर्ला र्ा जलग् नाईआ आधाररत ताप जवयुुतत संर्ंत्रस द्वारा राख के उपर्ोग के संबंध में प्राूपप अजधसूचना िो सा.का.जन. 285 

(अ) तारीख 22 अप्र ल, 2021 द्वारा भारत के रािपत्र, असाधारण, भाग-2, धारा 3, उप धारा (i) में प्रकाजित क  गई थी 

जिसमें उन सभी ्‍ र्जिर्स से जिनका इट ससे प्रभाजवत होना सामान्‍द र् ह  उस तारीख से, जिसको उक् त प्राूपप उपबंधस क  

िासक र् रािपत्र में अंतर्वाष् आ प्रजतर्ां िनता को उपलब् ध करा िी गई थी, साि दिनस के अवसान से पूवा आक्षेप और सुझाव 

आमंजत्रत दकए गए थे।    

और उक् त प्राूपप अजधसूचना के संबंध में उससे संभाजवत त र पर प्रभाजवत होन ेवाल ेसभी ्‍ र्जिर्स से प्रा्‍ त  

आक्षेपस और सुझावस पर कें रीर् सरकार द्वारा सम् र्क ूपप से जवचार कर जलर्ा गर्ा ह ; 

अत: पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म (5) के उप-जनर्म (3) के खंड (घ) के साथ परित पर्ाावरण 

(संरक्षण) अजधजनर्म, 1986 (1986 का 29) क  धारा 3 क  उप-धारा (1) और उप-धारा (2) के खंड (v) द्वारा प्रित् त 

िजिर्स का प्रर्ोग करत े हुए और अजधसूचना का.आ. 763 (अ) तारीख 14 जसतम् बर, 1999 का उन बातस के जसवार् 

अजधकांत करते हुए जिन्‍द हें ऐसे अजधिमण से पूवा दकर्ा गर्ा ह  र्ा करन ेका लोप दकर्ा गर्ा ह , केन्‍द रीर् सरकार कोर्लस र्ा 

जलग् नाईआ आधाररत ताप जवयुुतत संर्ंत्रस से राख के उपर्ोग के संबंध में जनम् नजलजखत अजधसूचना िारी करती ह , िो इट स 

अजधसूचना के प्रकािन क  जतजथ से प्रवृत् त होगी, अथाात   

क. फ्लाई-राख और बॉआम-राख का जनपआान करन ेहते ुताप जवयुततु सरं्ंत्रस (आीपीपी) के उत् तरिाजर्त् व.- 

(1) प्रत् र्के कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्र (जिनमें क ज्‍आव और/र्ा सह-उत् पािन कें र िाजमल हैं र्ा 

िोनस) क  र्ह प्राथजमक जिम् मेिारी होगी दक वह अपन ेद्वारा सृजित राख (फ्लाई-राख और बॉआम-राख) का उप प रा (2) में 

दिए गए पारर-अनुकूल तरीके से 100 प्रजतित उपर्ोग सुजनजित करे;  

(2) कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्रस से सृजित राख का उपर्ोग केवल जनम् नजलजखत पारर-अनुकूल 

प्रर्ोिनस के जलए दकर्ा िाएगा, अथाात :-   

(i) फ्लाई राख पर आधाररत उत् पाि अथाात : टोआ ब् लॉक आाइट ल, राइट बर सीमेंआ िीआ, पाइट प, बोडा, प नल का 

जवजनमााण;  

(ii) सीमेंआ जवजनमााण, रेडी-जमक् स कंि आ;  
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(iii) सड़क जनमााण और फ्लाई-ओवर के रेललगं का जनमााण, राख और जिओ-पॉलीमर आ धाररत जनमााण 

सामग्री; 

(iv) बांध का जनमााण; 

(v) जनचले क्षेत्र को भरना; 

(vi) खनन कार्ा से ररक् त हुए स्ट् थान को भरना; 

(vii) लसंआडा र्ा िीत–बद् राख संचर् का जवजनमााण; 

(viii) मृिा परीक्षण के आधार पर जनर्ंजत्रत तरीके से कृजष; 

(ix) तआीर् जिलस में तआरेखा संरक्षण संरचनाओं का जनमााण;  

(x) अन्‍द र् ििेस को राख का जनर्ाात;  

(xi) समर्-समर् पर र्थाजधसूजचत दकसी अन्‍द र् पारर-अनुकूल प्रर्ोिन के जलए। 

(3) अध् र्क्ष, कें रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) क  अध् र्क्षता में एक सजमजत गरित क  िाएगी जिसमें 

पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् (एमओईएरसीसी), जवयुुतत मंत्रालर्, खान मंत्रालर्, कोर्ला 

मंत्रालर्, सड़क पररवहन और रािमागा मंत्रालर्, कृजष अनुसंधान एवं जिक्षा जवभाग, सड़क कांग्रेस संस्ट् थान तथा 

राष् रीर् सीमेंआ एवं भवन सामग्री पररषि के प्रजतजनजधर्स को सिस्ट् र्स के ूपप में िाजमल दकर्ा िाएगा, जिसका 

प्रर्ोिन राख के उपर्ोग के पारर-अनुकूल त र-तरीकस क  िांच करना, उनक  समीक्षा एवं अनुिंसा करना तथा 

प्र युतोजगक र् जवकासस तथा पणधारी से प्रा्‍ त अनुरोधस के आधार पर उप-प रा (2) में र्थोजल्लजखत ऐसे त र-

 तरीकस क  सूची में सजमजत द्वारा सुझाए गए त र-तरीकस को िाजमल करना र्ा दकसी त र-तरीके को सूची से 

हआाना र्ा उसमें संिोधन करना ह । िब भी इट स प्रर्ोिन के जलए अपेजक्षत हो, र्ह सजमजत राज् र् प्रिषूण जनर्ंत्रण 

बोडा र्ा प्रिषूण जनर्ंत्रण सजमजत, ताप जव युुतत संर्ंत्र और खानस के प्रचालकस को आमंजत्रत कर सकती ह । इट स 

सजमजत जसराररि के आधार पर, पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् ऐसे पारर-अनुकूल प्रर्ोिन 

प्रकाजित करेगा।  

(4) प्रत् र्के कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्र उस वषा के ि रान सृजित राख (फ्लाई-राख और बॉआम-

राख) का 100 प्रजतित उपर्ोग करने हते ुउत् तरिार्ी होगा; तथाजप, दकसी भी जस्ट्थजत में, दकसी वषा में राख का 

उपर्ोग 80 प्रजतित से नीचे नहीं होगा और साथ ही, उस ताप जवयुुतत संर्ंत्र को तीन वषा क  अवजध में 100 

प्रजतित औसत राख के उपर्ोग का लक्ष् र् प्रा्‍ त करना होगा : 

 परंत,ु र्ह और दक पहली बार के जलए लागू तीन वषा के चि को ऐसे ताप जवयुुतत संर्ंत्रस, िहां राख का उपर्ोग 

60-80 प्रजतित के बीच होता ह , एक वषा के जलए और ऐसे संर्ंत्रस, िहां राख का उपर्ोग 60 प्रजतित से कम ह , 

िो वषा के जलए बढार्ा िा सकता ह , और राख के उपर्ोग क  प्रजतितता क  गणना के प्रर्ोिन के जलए वषा 

2021-2022 में उपर्ोग क  प्रजतित प्रमात्रा को नीचे िी गई ताजलका के अनुसार ध् र्ान में रखा िाएगा:  

तापीर् जवयुुतत संर्ंत्रस के 

उपर्ोग क  प्रजतितता  

100 प्रजतित उपर्ोजगता प्रा्‍ त 

करने के जलए प्रथम अनुपालन चि  

100 प्रजतित उपर्ोजगता प्रा्‍ त करने के 

जलए जद्वतीर् अनुपालन चि  

>80 प्रजतित 3 वषा 3 वषा 

60-80 प्रजतित 4 वषा 3 वषा 

<60 प्रजतित 5 वषा 3 वषा 
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परन्‍द त,ु ताप जवयुुतत संर्ंत्रस के जलए 80 प्रजतित न्‍द र्नूतम उपर्ोग प्रजतितता, िमि: 60-80 प्रजतित और <60 

प्रजतित क  उपर्ोजगता क  श्रणेी के तहत आने वाले ताप जवयुुतत संर्ंत्रस के जलए प्रथम अनुपालन चि के पहले वषा 

और पहल ेिो वषों पर लागू नहीं होगी। 

परन्‍द त,ु अनुपालन चि के अंजतम वषा में सृजित 20 प्रजतित राख को अगल ेचि में भी ल ेिार्ा िाएगा जिसका 

उपर्ोग उस अनुपालन चि के ि रान सृजित राख के साथ अगले तीन वषों में दकर्ा िाएगा।  

(5)  अप्रर्ुक् त संजचत राख अथाात  लीगेसी राख, जिसका इट स अजधसूचना के प्रकािन से पहले भंडारण दकर्ा गर्ा ह , को  

ताप जवयुुतत संर्ंत्र (आीपीपी) द्वारा इट स रीजत से िजमक ूपप से उपर्ोग में लार्ा िाएगा, दक लीगेसी राख को इट स 

अजधसूचना के प्रकािन क  जतजथ से िस वषों के भीतर परूी तरह उपर्ोग कर जलर्ा िाएगा और र्ह उस जवजिष् आ 

वषा के चाल ूसंचालनस के माध् र्म से राख उत् सिान के जलए जनधााररत उपर्ोग लक्ष् र्स से अजतररक् त होगा।   

 परन्‍द त,ु जनम् नजलजखत प्रजतितताओं में र्था उजल्लजखत लीगेसी राख क  न्‍द र्ूनतम मात्रा का उपर्ोग तास्ट् थानी वषा के 

ि रान कर जलर्ा िाएगा और लीगेसी राख क  न्‍द र्ूनतम मात्रा क  ताप जवयुुतत संर्ंत्र क  संस्ट् थाजपत क्षमता के 

अनुसार वार्षाक राख उत् सिान के आधार पर क  िानी ह ।  

प्रकािन क  जतजथ से वषा पहला िसूरा तीसरा-िसवां 

लीगेसी राख का उपर्ोग 

(वार्षाक राख क  प्रजतितता) 

कम से कम 20 

प्रजतित 

कम से कम 35 

प्रजतित 

कम से कम 50 प्रजतित 

  परन्‍द त,ु र्ह और दक लीगेसी राख का उपर्ोग वहां अपेजक्षत नहीं ह , िहां राख के तालाब र्ा डाइट क जस्ट्थर हो गए हैं 

और हररत पटी ी के जनमााण र्ा प ध रोपण से पुनूपद्ार दकर्ा गर्ा ह  और संबंजधत राज् र् प्रिषूण जनर्ंत्रण बोडा इट स 

संबंध में प्रमाजणत करेगा। दकसी राख तालाब र्ा डाइट क के जस्ट्थरीकरण और भूजम-उद्ार का कार्ा, जिसमें केन्‍द रीर् 

प्रिषूण जनर्ंत्रण बोडा र्ा राज् र् प्रिषूण जनर्ंत्रण बोडा द्वारा प्रमाणन िाजमल ह , इट स अजधसूचना के प्रकािन क  

तारीख से एक वषा के भीतर दकर्ा िाएगा। अन्‍द र् सभी राख के कंुड र्ा डाइट क में िेष बचे राख का उपर्ोग मपर 

उजल्लजखत समर्-सीमाओं के अनुसार िजमक ूपप से  दकर्ा िाएगा।  

रआ्‍ पण: राख के उपर्ोग के लक्ष् र्स को हाजसल करन ेके जलए उप प रा (4) और (5) के अधीन िाजर्त् व 01 अप्र ल, 

2022 क  तारीख से लागू हसगे।  

(6)  दकसी भी नए तापीर् जवयुुतत संर्ंत्र (आीपीपी) में 0.1 हके् आेर्र प्रजत मगेावाआ (एमडब् ल् र्ू) क्षेत्ररल के साथ 

आपातकालीन र्ा अस्ट् थार्ी राख कंुड क  अनुमजत िी िा सकती ह । राख के तालाब र्ा डाइट कस का तकनीक  

जवर्नािेि, केन्‍द रीर् जवयुुतत प्राजधकरण (सीईए) के परामिा से केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा बनाए गए 

दििाजनिेिस के अनुसार होगा और र्े दििाजनििे राख के कंुड र्ा डाइट क के संबंध में इट सक  सुरक्षा, पर्ाावरणीर् 

प्रिषूण, उपलब् ध प्रमात्रा, जनपआान का तरीका, जनपआान में िल क  खपत र्ा संरक्षण, राख िल पुनचािण और ग्रीन 

बेल् आ आदि के वार्षाक प्रमाणन के जलए कार्ाजवजध भी जनधााररत करेंग ेऔर इट स अजधसूचना के प्रकािन क  तारीख 

से तीन महीनस के भीतर प्रस्ट् तुत दकए िाएंगे।  

(7)  प्रत् र्के कोर्ला र्ा जलग् नाईआ आधाररत ताप जवयुुतत संर्ंत्र र्ह सुजनजित करेगा दक राख क  लिाई, उतराई, ंुलाई, 

भंडारण और जनपआान पर्ाावरणीर् िजृि से अनुकूल रीजत से दकर्ा गर्ा ह  और वार्ु और िल प्रिषूण क  रोकथाम 

के जलए सभी ऐजहतर्ात दकए गए हैं और इट स संबंध में जस्ट्थजत क  सूचना इट स अजधसूचना में संलग् न अनुबंध में 

संबंजधत राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) को िी िाएगी।  

(8)  प्रत् र्के कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् जवयुुतत संर्ंत्र, संस्ट् थाजपत क्षमता पर आधाररत राख के कम से कम 

16 घंआस के भंडारण के जलए समर्पात िुष् क फ्लाई राख साइट लोस प्रजतष् िाजपत करेगा, जिनके पास पृथक पहुचं मागा 

हसगे, जिससे दक राख पहुचंाने के कार्ा को सुगम बनार्ा िा सके। इट सक  सूचना संबंजधत राज् र् प्रिषूण जनर्ंत्रण 

बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) को उपाबंध में िी िाएगी और केन्‍द रीर् प्रिषूण जनर्ंत्रण 
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बोडा (सीपीसीबी) र्ा राज् र् केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत द्वारा समर्-

समर् पर जनरीक्षण दकर्ा िाएगा।  

(9)  प्रत् र्के कोर्ला र्ा जलग् नाईआ आधाररत तापीर् जवयुुतत संर्ंत्र (जिसके अंतगात क ज्‍आव र्ा सह उत् पािन केन्‍द र भी ह  र्ा 

िोनस), वास्ट् तजवक उपर्ोगकताा (उपर्ोगकतााओं) के जहत के जलए केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा के वेब पोआाल र्ा 

मोबाईल रोन ए्‍ प का ललंक उपलब् ध  कराकर ताप जवयुुतत संर्ंत्र के पास राख क  उपलब् धता के वास्ट् तजवक आंकडे़ 

प्रिान करेगा।  

(10)  राख के 100 प्रजतित उपर्ोग का व धाजनक िाजर्त् व, िहां भी लाग ूहो, जवजध में बिलाव के ूपप में माना िाएगा। 

ख.  राख के उपर्ोग के प्रर्ोिनाथा, उत् तरवतती  उप प राग्रार लाग ूहसग े.-  

(1) ऐसे सभी अजभकरण (सरकारी, अद्ासरकारी और जनिी), िो सड़क जबछान,े सड़क और फ्लाई ओवर के दकनारस, 

तआीर् जिलस में तआरेखा क  सुरक्षा संरचनाओं और जलग् नाईआ र्ा कोर्ला आधाररत ताप जवयुुतत संर्ंत्र से 300 

दकमी के भीतर बांधस ि से जनमााण संबंधी कार्ाकलापस में लग ेहुए हैं, इट न कार्ाकलापस में अजनवार्ा ूपप से राख का 

उपर्ोग करेंग े:  

परंतु इट सको पररर्ोिना स्ट् थल पर जनिुल् क प हुचंार्ा िाए और पररवहन लागत, ऐसे कोर्ला र्ा जलग् नाईआ 

आधाररत ताप जवयुुतत संर्ंत्रस द्वारा वहन क  िाए।  

परंत ुर्ह और दक ताप जवयुुतत संर्ंत्र पारस्ट् पररक सहमत हुई ितों के अनुसार राख क  लागत और पररवहन के जलए 

िुल् क ल ेसकता ह  उस मामल ेमें िहां ताप जवयुुतत संर्ंत्र अन्‍द र् माध् र्म से राख का जनपआान करने में समथा ह  और र् े

अजभकरण इट सके जलए प्रथााना कर सकते हैं और जबना लागत और जबना पररवहन िलु् क के राख उपलब् ध कराने के 

प्रावधान तभी लाग ूहसगे र्दि उसके जलए ताप जवयुुतत संर्ंत्र उस जनमााण अजभकरण को नोरआस िारी करता ह ।   

(2) उक् त कार्ाकलापस में राख का उपर्ोग भारतीर् मानक ब् र्ूरो, भारतीर् रोड कांग्रेस, केन्‍द रीर् भवन अनुसंधान 

संस्ट् थान, ूपड़क , केन्‍द रीर् सड़क अनुसंधान संस्ट् थान, दिल् ली, केन्‍द रीर् लोक जनमााण जवभाग, राज् र् लोक जनमााण 

जवभागस और अन्‍द र् केन्‍द रीर् और राज् र् सरकार के अजभकरणस द्वारा जनधााररत दकए गए जवजनििेस और दििाजनिेिस 

के अनुसार दकर्ा िाएगा।  

(3) तापीर् जवयुुतत संर्ंत्र क  300 दकलोमीआर क  पररजध के भीतर अवजस्ट्थत सभी खानस के जलए जवस्ट् ताररत उत् पािक 

उत् तरिाजर्त् व (ईपीआर) के तहत खुली आवता खानस में राख का पृष् ि भंडारण करना र्ा अजधक भार के ंेरस के 

साथ राख का जमश्रण करना बाध् र्कारी होगा। सभी खान के स्ट् वामी र्ा प्रचालक (चाह ेसरकारी, सावािजनक और 

जनिी क्षेत्र के हो) कोर्ला र्ा जलग् नाईआ आधाररत तापीर् जवयुुतत संर्ंत्रस से तीन स  दकलोमीआर (सड़क द्वारा) के 

भीतर, महाजनिेिक, खान सुरक्षा (डीिीएमएस) के दििाजनििेस के अनुसार ओवर बडान के बाह्य जनक्षेप खान क  

ब कदरललंग अथवा स्ट् आोलवंग (प्रचाजलत र्ा छोड़ी गई खानस, ि सा भी मामला हो) के जलए उपर्ोग क  गई 

सामजग्रर्स के भार-िर-भार के आधार पर कम से कम 25 प्रजतित राख को जमजश्रत करन ेके जलए उपार् करेंगे :  

परंत ुऐसे तापीर् जवयुुतत केन्‍द र जन:िलु् क राख प्रिान करके और पररवहन क  लागत को वहन करके र्ा पारस्ट् पररक 

सहमत हुई ितेों पर जलए गए जनणार् के अनुसार लागत र्ा पररवहन ्‍ र्वस्ट् था करके राख क  अपेजक्षत मात्रा क  

उपलब् धता को सुकर बनार्ेंग ेऔर खानस के खाली स्ट् थानस और ंेरो में अजधकभार के साथ राख को जमजश्रत करना, 

सृजित अजधभार के जलए इट स अजधसूचना के प्रकािन क  जत जथ से लागू होगा और उक् त कार्ाकलापस में राख का 

उपर्ोग, कें रीर् प्रिषूण जनर्ंत्रण बोडा, महाजनिेिक खान सुरक्षा और भारतीर् खिान ब् र्रूो द्वारा जनधााररत दििा-

जनिेिस के अनुसार दकर्ा िाएगा। 

   स्ट् पष् आीकरण .-  इट स उप-प रा के प्रर्ोिन के जलए र्ह भी स्ट् पष् आ दकर्ा िाता ह  दक लागत मुक् त राख और 

जन:िुल् क पररवहन के उपबंध केवल तभी लाग ूहसग ेर्दि ताप जवयुुतत संर्ंत्र इट सके जलए खान माजलक को नोरआस िेत े

हैं और अजधभार वाल ेंेर के साथ जमजश्रत करन ेऔर खान में खाली स्ट् थान को भरन ेके जलए राख के 25 प्रजतित 

जहस्ट् से के उपर्ोग का अजधिेि तब तक लागू नहीं होगा िब तक दक ताप जवयुुतत संर्ंत्र द्वारा खान माजलक को 

नोरआस न दिर्ा गर्ा हो। 
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(5) (i) सभी खान माजलकस को खान में खाली स्ट् थानस में राख को समार्ोजित करन ेके जलए खान बंि र्ोिना (प्रगामी और 

अंजतम) त र्ार करनी होगी और खान में खाली स्ट् थान में राख के जनपआान और अजधभार वाल ेंेर के साथ राख को 

जमजश्रत करन े के जलए खान र्ोिनाओं को संबंजधत प्राजधकारी अनुमोदित करेगा। पर्ाावरण, वन और िलवार् ु

पररवतान मंत्रालर् द्वारा ताप जवयुुतत संर्ंत्रस और कोर्ला खिानस क  पर्ाावरणीर् मंिूरी क  अपेक्षा से छूआ िेन ेके 

साथ-साथ ऐसे जनपआान के जलए अपनाए िान े वाल े दििाजनिेिस के संबंध में तारीख 28 अगस्ट् त, 2019 को 

दििाजनिेि िारी दकए गए। 

 (ii)  मंत्रालर्, केन्‍द रीर् प्रिषूण जनर्तं्रण बोडा, महाजनिेिक, खान सुरक्षा (डीिीएमएस) और भारतीर् खान ब् र्ूरो 

(आईबीएम) के साथ परामिा करके, खानस में खाली स्ट् थानस में राख के जनपआान करने तथा अजधभार वाल ेंेरो में 

इट से जमजश्रत करना सुगम बनान ेके जलए समर्-समर् पर आग ेभी दििाजनिेि िारी कर सकता ह  और र्ह खान 

माजलकस क  जिम् मिेारी होगी दक वे ऐसी खानस को अजभञातात करने क  जतजथ से एक वषा के भीतर जवजभन्‍द न 

जवजनर्ामक प्राजधकरणस द्वारा िारी क  गई अनुमजतर्स में आवश् र्क संिोधन र्ा पररवतान प्रा्‍ त करेंगे।  

(6) (i) पर्ाावरणीर् प्रिषूण के संिभा में सुरक्षा, ्‍ र्वहार्ाता (आर्थाक ्‍ र्वहार्ाता नहीं) और पहलुओं क  िांच सजहत राख 

से खान में खाली स्ट् थान को वापस भरने/अजधभार वाले ंेर के साथ राख को जमजश्रत करन े के जलए खानस क  

पहचान करन ेके जलए पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर्, जवयुुतत मंत्रालर्, खान मंत्रालर्, कोर्ला 

मंत्रालर्, महाजनिेिक खान सुरक्षा और भारतीर् खान ब् र्ूरो से प्रजतजनजधर्स को िाजमल करते हुए अध् र्क्ष, केन्‍द रीर् 

प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) क  अध् र्क्षता में एक सजमजत का गिन दकर्ा िाएगा और र्ह सजमजत पणधारी 

मंत्रालर्स र्ा जवभागस के जलए अजभञातात खानस (भूजमगत और खुली, िोनस) के संबंध में त र्ार क  गई जतमाही 

ररपोआों को अयुततन करेगी और र्ह सजमजत, इट स अजधसूचना के प्रकािन के तुरंत पश् चात उपर्ुक् त खानस क  

पहचान करना आरंभ करेगी। 

(ii) ताप जवयुुतत संर्ंत्र र्ा खानें, उपरोक् त अनुसार अजधिेजित उपर्ोग लक्ष् र्स को परूा करन ेके जलए उपर्ुाक् त सजमजत 

द्वारा पहचान दकए िान ेतक राख के जनपआान हतेु प्रतीक्षा नहीं करेंगी। 

(7) राख से जनचले क्षेत्र को भरने का कार्ा, अनुमोदित पररर्ोिनाओं के जलए राज् र् प्रिषूण जनर्ंत्रण बोडा क  पवूा 

अनुमजत से और केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा जनधााररत दििा-जनिेिस के अनुसार दकर्ा िाएगा और राज् र् 

प्रिषूण जनर्ंत्रण बोडा र्ा प्रिषूण जनर्ंत्रण सजमजत द्वारा अनुमोदित स्ट् थलस, अवस्ट् थान, क्षेत्र और अनुमत मात्रा को 

अपनी वेबसाइट आ पर प्रजतवषा प्रकाजित दकर्ा िाएगा।  

(8) केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा, संगत पणधारी के साथ जमलकर, राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा 

प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) द्वारा अनुमजत प्रिान करन ेके जलए समर्बद् ऑनलाइट न आवेिन प्रदिर्ा प्रस्ट् तुत 

करने के साथ-साथ इट स अजधसूचना के अधीन पररकजल्पत सभी प्रकार के कार्ाकलापस के जलए एक वषा के भीतर 

दििाजनिेि प्रस्ट् तुत करेगा।  

(9)  कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् मिाा संर्ंत्र से तीन स  दकलोमीआर के िार्रे में जस्ट्थत सभी भवन जनमााण 

पररर्ोिनाएं (कें रीर्, राज् र् और स्ट् थानीर् प्राजथकरणस सरकारी उपिमस, अन्‍द र् सरकारी अजभकरणस तथा सभी 

जनिी अजभकरणस) राख क  ईआस, आाईल् स, धातुमल राख अथवा अन्‍द र् राख आधाररत उत् पािस का उपर्ोग करेंगी 

बिते दक वे व कजल्पक उत् पािस क  क मत से अजधक क मत पर उपलब् ध न हो।  

(10)  राख आधाररत उत् पािस के जवजनमााण और ऐसे उत् पािस में राख के उपर्ोग में भारतीर् मानक ब् र्ूरो, भारतीर् सड़क 

कांग्रेस और कें रीर् प्रिषूण जनर्तं्रण बोडा द्वारा जनधााररत जवजनिेिस और दििाजनििेस क  अनपुालना होगी।  

ग. ग र-अनपुालन के जलए पर्ाावरणीर् प्रजतकर .- 

(1)  तीन वषा के चि के प्रथम िो वषों में, र्दि कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् मिाा संर्ंत्र (क ज्‍आव और/ र्ा 

सह-उत् पािक स्ट् आेिनस र्ा िोनस सजहत) ने कम-से-कम 80 प्रजतित राख (फ्लाई-राख और बॉआम-राख) उपर्ोग नहीं 

क  ह  तो ऐसे ग र-अनुपालन ताप जवयुुतत संर्ंत्रस पर प्रस्ट् तुत क  गई वार्षाक ररपोआों के आधार पर जवत् तीर् वषा के 
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अंत में अप्रर्ुक् त राख पर 1000 ुपपए प्रजत आन क  िर से पर्ाावरणीर् प्रजतकर लगार्ा िाएगा और र्दि र्ह तीन 

वषा के चि के तीसरे वषा में 100 प्रजतित राख का उपर्ोग करने में असमथा रहता ह , तो वह अप्रर्ुक् त मात्रा पर 

1000 ुपपए प्रजत आन क  िर से पर्ाावरणीर् प्रजतकर के भुगतान का पात्र होगा, जिस पर पहले पर्ाावरणीर् 

प्रजतकर नहीं लगार्ी गर्ी ह ।   

परंत ुपर्ाावरणीर् प्रजतकर को प रा क के उप-प रा (4) में उजल्लजखत जवजभन्‍द न उपर्ोगी श्रेजणर्स के अनुसार प्रथम 

अनुपालन चि के अंजतम वषा के अंत में अनुमान लगार्ा िाएगा और अजधरोजपत दकर्ा िाएगा।  

(2)  अजधकाररर्स द्वारा एकजत्रत पर्ाावरणीर् प्रजतकर को केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा के जनर्िाष् आ खाते में िमा दकर्ा 

िाएगा।  

(3)  ल गेसी राख के मामल े में, र्दि कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् मिाा संर्ंत्र (क ज्‍आव र्ा सह-उत् पािक 

स्ट् आेिनस र्ा िोनस सजहत) ने स्ट् थाजपत क्षमता पर आधाररत उत् पन्‍द न राख का कम-से-कम 20 प्रजतित (प्रथम वषा के 

जलए), 35 प्रजतित (जद्वतीर् वषा के जलए), 50 प्रजतित (तीसरे से िसवें वषा तक) उपर्ोग के बराबर लक्ष् र् प्रा्‍ त 

नहीं दकर्ा ह  तो उस जवत् तीर् वषा के ि रान अप्रर्ुक् त ल गेसी राख पर 1000 ुपपए प्रजत आन क  िर से पर्ाावरणीर् 

प्रजतकर लगार्ा िाएगा और र्दि 10 वषा के अतं में ल गेसी राख का उपर्ोग नहीं दकर्ा िाता ह  तो 1000 ुपपए 

प्रजत आन क  िर से िेष अप्रर्कु् त मात्रा पर पर्ाावरणीर् प्रजतकर लगार्ा िाएगा जिस पर पहले पर्ाावरणीर् 

प्रजतकर नहीं लगार्ा गर्ा ह ।  

(4)  अजधकृत खरीििारस र्ा उपभोक् ता अजभकरणस तक राख भेिने क  जिम् मेिारी पररवाहकस र्ा वाहन  माजलक क  

जिम् मिेारी ह  और र्दि इट सका अनुपालन नहीं दकर्ा िाता ह , तो अनजधकृत उपर्ोगकतााओं अथवा ग र-अजधकृत 

उपर्ोगतााओं को ऐसी मात्रा गलत तरीके से जवतररत करन े पर 1500 ूपपए प्रजत आन क  िर से पर्ाावरणीर् 

प्रजतकर लगार्ी, इट सके अजतररक् त राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) 

द्वारा ग र अनुपालनकताा पररवाहकस पर अजभर्ोिन लागू होगा।  

(5)  इट स अजधसूचना के प रा ख में जवजहत पर्ाावरण अनुकूल तरीके में राख के उपर्ोग क  जिम् मेिारी खरीििार र्ा 

उपभोगकताा एिेंजसर्स क  ह  और ऐसा नहीं करन े पर केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण 

जनर्ंत्रण सजमजत (पीसीसी) द्वारा 1500 ूपपए प्रजत आन क  िर से पर्ाावरणीर् प्रजतकर लगार्ा िाएगा। 

(6)  र्दि उपर्ोगकताा अजधकरण प रा ख के अधीन जनधााररत सीमा तक अथवा प रा घ के उप-प रा (1) के अधीन, दिए 

गए नो रआस के माध् र्म से सूजचत क  गई सीमा, इट नमें से िो भी कम हो, तक राख का उपर्ोग नहीं करती ह , वे 

अजतररक् त राख क  मात्रा का 1500 ूपपए प्रजत आन क  िर से भुगतान करन ेके जलए उत् तरिार्ी हसगी।  

 परंतु भवन जनमााण के संबंध में पर्ाावरणीर् प्रजतकर  जनर्मात क्षते्र के 75 ूपपर् ेप्रजत वगा र आ क  िर से वसूल दकर्ा 

िाएगा। 

(7) (i) ताप जवयुुतत संर्ंत्रस अन्‍द र् बकार्ािारस से केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा लगार्ी गई का पर्ाावरणीर् प्रजतकर 

उपर्ोग अप्रर्ुक् त राख के सुरजक्षत जनपआान हते ुदकर्ा िाएगा और राख आधाररत उत् पािस सजहत राख के उपर्ोग 

के संबंध में और अजधक अनुसंधान करन ेके जलए भी जनजध का उपर्ोग दकर्ा िा सकता ह ।  

(ii)  अप्रर्ुक् त मात्रा पर लगाए गए पर्ाावरणीर् प्रजतकर के पश् चात भी राख के उपर्ोग का उत् तरिाजर्त् व ताप जवयुुतत 

संर्ंत्रस क  होगी और र्दि पश् चातवती चिस में पर्ाावरणीर् प्रजतकर लगाने के पश् चात ताप जवयुुतत संर्ंत्र, दकसी 

जविेष चि क  राख के उपर्ोग के लक्ष् र् को प्रा्‍ त करता ह  तो अगले चि के ि रान अप्रर्ुक् त मात्रा पर एकत्र क  

गई पर्ाावरणीर् प्रजतकर में 10 प्रजतित कआ ती के पश् चात उक् त रकम ताप जवयुुतत संर्ंत्र को वापस कर िी िाएगी 

और पश् चातवती चिस में राख के उपर्ोग के मामले में एकत्र क  गई पर्ाावरणीर् प्रजतकर क  20 प्रजतित, 30 

प्रजतित और उसी िम में कआ ती क  िानी ह ।  
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घ.  राख र्ा राख आधाररत उत् पािस क  आपरू्ता हते ुप्रदिर्ा ._  

(1)  ताप जवयुुतत संर्ंत्रस के स्ट् वामी अथवा राख क  ईआस र्ा आाईल् स र्ा धातुमल आधाररत राख के जवजनमााता उन 

्‍ र्जिर्स र्ा अजभकरणस को जलजखत सूचना िेंगे िो जबि  र्ा पररवहन र्ा िोनस के जलए प्रस्ट् तुत राख र्ा राख 

आधाररत उत् पािस के उपर्ोग के जलए उत् तरिार्ी हैं।  

(2)  ऐसे ्‍ र्जि र्ा उपर्ोगकताा अजभकरणस जिन्‍द हें ताप जवयुुतत संर्ंत्रस के स्ट् वामी द्वारा र्ा राख क  टोआस र्ा आाईल् स र्ा 

धातुमल आधाररत राख के उत् पािकस द्वारा सूचना िी गई ह , र्दि वे पहले ही राख र्ा राख  उत् पािस के उपर्ोग के 

प्रर्ोिन से अन्‍द र् अजभकरणस के साथ िुडे़ हुए हैं, र्दि वे दकसी भी राख/राख उत् पािस का उपर्ोग नहीं कर सकते हैं 

अथवा कम मात्रा का उपर्ोग कर सकते हैं, तिनुसार ताप जवयुुतत संर्ंत्र को सूजचत करेंगे।   

ड.  प्रवतान, जनगरानी, लखेा परीक्षा और प्रजतविेन करना      

(1) कें रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) और संबंजधत राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण 

जनर्ंत्रण सजमजत (पीसीसी), उपबंधस के अनुपालना सुजनजित करने के जलए प्रवतान और जनगरानी प्राजधकरण हसगे। 

सीपीसीबी र्ा एसपीसीबी र्ा पीसीसी जतमाही आधार पर राख के उपर्ोग क  जनगरानी करेंगे और सीपीसीबी 

इट स प्रर्ोिन के जलए अजधसूचना क  प्रकािन क  तारीख से छ: माह के भीतर एक पोआाल जवकजसत करेगा। संबंजधत 

जिला अजधकारी के पास इट स अजधसूचना के उपबंधस को लागू करने और जनगरानी करने के जलए समवतती  

अजधकाररता होगी। 

(2) (i) ताप जवयुुतत संर्ंत्र, राख उत् सिान और उपर्ोग से संबंजधत माजसक सूचना वेब पोआाल पर अगल ेमहीन ेक  5 तारीख 

तक अपलोड करेगा। कोर्ला र्ा जलग् नाइट आ आधाररत ताप मिाा संर्ंत्रस द्वारा कें रीर् प्रिषूण जनर्ंत्रण बोडा, संबंजधत 

राज् र् प्रिषूण जनर्ंत्रण बोडा र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी), कें रीर् जवयुुतत प्राजधकरण (सीईए) और 

पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् के संबंजधत एक कृत क्षेत्रीर् कार्ाालर्स को इट स अजधसूचना के 

उपबंधस के अनुपालन संबंधी सूचना उपलब् ध कराते हुए वार्षाक कार्ाान्‍द वर्न ररपोआा प्रत् र्ेक वषा (1 अप्र ल से 31 

माचा तक क  अवजध के जलए) अप्र ल माह के 30वें दिन तक प्रस्ट् तुत क  िाएगी। सीपीसीबी और सीईए द्वारा सभी 

ताप जवयुुतत संर्ंत्रस द्वारा प्रस्ट् तुत वार्षाक ररपोआों का समेकन दकर्ा िाएगा और उसे पर्ाावरण, वन और िलवार्ु 

पररवतान मंत्रालर् को 31 मई तक प्रस्ट् तुत दकर्ा िाएगा।  

(ii)  सभी अन्‍द र् उपर्ोगकताा अजधकरण पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् र्ा राज् र् स्ट् तरीर् पर्ाावरण 

प्रभाव आकलन प्राजधकरण (एसईआईएए) द्वारा िारी पर्ाावरणीर् मंिूरी (ईसी) अथवा राज् र् प्रिषूण जनर्ंत्रण 

बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) द्वारा िारी संचालन क  सहमजत (सीआीओ), िो भी लाग ू

हो, क  अनुपालना ररपोआा में इट स अजधसूचना में आञातापकता के अनुसार राख के उपभोग र्ा उपर्ोग र्ा जनस्ट् तारण 

तथा राख आधाररत उत् पािस के उपर्ोग संबंधी सूचना प्रस्ट् तुत करेंगे। केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) र्ा 

राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) अजधसूचना के उपबंधस के प्रभावी 

कार्ाान्‍द वर्न क  समीक्षा करन ेहतेु ताप जवयुुतत संर्ंत्रस के अजतररक् त अन्‍द र् सभी अजधकरणस क  राख उपर्ोग क  

वार्षाक ररपोआा प्रकाजित करेंगे।  

(3)  इट स अजधसूचना के उपबंधस क  जनगरानी और कार्ाान्‍द वर्न के प्रर्ोिन के जलए केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा 

(सीपीसीबी) क  अध् र्क्षता में एक सजमजत का गिन दकर्ा िाएगा जिसके सिस्ट् र् जवयुुतत मंत्रालर्, कोर्ला 

मंत्रालर्, खनन मंत्रालर्, पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर्, सड़क पररवहन और रािमागा मंत्रालर् 

और भारी उयुतम जवभाग से होने के साथ-साथ सजमजत के अध् र्क्ष द्वारा नाजमत दकए िाने वाले कोई संबंजधत 

पणधारी हसगे। र्ह सजमजत संगत पणधारी को आमंजत्रत कर सकती ह । र्ह सजमजत इट स अजधसूचना के उपबंधस के 

प्रभावी और िक्ष कार्ाान्‍द वर्न के जलए जसराररिें कर सकती ह । र्ह सजमजत छ: माह में कम से कम एक बार एक 

ब िक करेगी और वार्षाक कार्ाान्‍द वर्न ररपोआों क  समीक्षा करेगी और र्ह सजमजत, इट स अजधसूचना द्वारा आिापक 

दकए गए अनुसार छ: महीनस में कम से कम एक बार संगत पणधारी (को) को आमंजत्रत करके राख के उपर्ोग क  

जनगरानी करन े के जलए पणधारी से साथ परामिािात्री ब िकें  आर्ोजित करेगी। र्ह सजमजत पर्ाावरण, वन और 

िलवार्ु पररवतान मंत्रालर् (एमओईएरसीसी) को छ: माजसक ररपोआा प्रस्ट् तुत करेगी।  
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 (4) ताप जवयुुतत संर्ंत्रस और राख के उपर्ोगकतााओं र्ा राख आधाररत उत् पािस के जवजनमााताओं के बीच के जववाि का 

समाधान करन ेके प्रर्ोिन से राज् र् सरकारें र्ा संघ राज् र्क्षेत्र क  सरकारें इट स अजधसूचना के प्रकािन क  तारीख 

से तीन माह के भीतर राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) क  

अध् र्क्षता में एक सजमजत का गिन करेंगी जिसमें जवयुुतत जवभाग के प्रजतजनजध और एक प्रजतजनजध उस जवभाग का 

होगा, िो जववाि वाले संबंजधत अजभकरण का कार्ा िेख रह ेहैं।  

(5)  केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) द्वारा प्राजधकृत लेखा परीक्षकस द्वारा ताप जवयुुतत संर्ंत्रस और 

उपर्ोगकताा अजभकरणस द्वारा दकए गए राख के जनपआान क  अनुपालन लेखा परीक्षा संचाजलत क  िाएगी और 

लेखा परीक्षा क  ररपोआा प्रत् र्ेक वषा 30 नवम् बर तक केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) और संबंजधत राज् र् 

प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) को प्रस्ट् तुत क  िाएगी। केन्‍द रीर् प्रिषूण 

जनर्ंत्रण बोडा (सीपीसीबी) और संबंजधत राज् र् प्रिषूण जनर्तं्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत 

(पीसीसी) लेखा परीक्षा क  ररपोआा प्रा्‍ त होने के पंरह दिनस के भीतर अनुपालन न करन ेवाले ताप जवयुुतत संर्ंत्रस 

के जवूपद् कारावाई प्रारंभ करेगें। 

[रा. सं. एचएसएम-9/1/2019-एचएसएम] 

नरेि पाल गगंवार, संर्ुक् त सजचव 

उपाबधं 

 

31 मई तक अथवा उससे पहल ेप्रस्ट् तुत क  िान ेवाली राख संबंधी उपबंधस क  अनुपालन ररपोआा (01 अप्र ल से 31 माचा क  

अवजध के जलए) ।  

 

ि.स.ं ब् र् रा  

1. जवयुुतत संर्ंत्र का नाम   

2. कंपनी का नाम   

3. जिला   

4. राज् र्   

5. पत्राचार के जलए डाक का पता :   

6. ई-मेल :   

7. जवयुुतत संर्ंत्र क  संस्ट् थाजपत क्षमता (मगेा वॉआ) :   

8. संर्ंत्र लोड र क् आर (पीएलएर) :   

9. उत् पादित र्ूजनआस क  सं‍ र्ा (एमडब   ल् र्एूच) :   

10. जवयुुतत संर्ंत्र के अंतगात कुल क्षते्र (हके् आेर्र)   

(राख कंुडस के अधीन क्षेत्र सजहत) :  
 

11. ररपोर्आिंग क  अवजध के ि रान कोर्ला खपत क  मात्रा  

(प्रजत  वषा मीररक आन) :  
 

12. औसत राख सामग्री प्रजतितता में (%) :   

13. ररपोर्आिंग क  अवजध के ि रान वतामान में उत् पादित राख क  मात्रा  

(प्रजत वषा मीररक आन) :  

फ्लाई राख (प्रजत वषा मीररक आन) :  

बॉआम राख (प्रजत वषा मीररक आन) :  

 

14. ड्राई फ्लाई राख भंडारण गड्ढा (गड्ढस) क  क्षमता (मीररक आन) :   

15. ररपोर्आिंग क  अवजध के ि रान वतामान में उत् पादित राख के उपर्ोग का ब् र् रा:  

(क) ररपोर्आिंग क  अवजध के ि रान वतामान में उपर्ोग क  गई राख क  
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कुल मात्रा (एमआीपीए) :  

(ख) उपर्ोग क  गई फ्लाई राख क  मात्रा (एमआीपीए) :  

i. फ्लाई-एि आधाररत उत् पाि (टोआ र्ा ब् लॉक र्ा आाइट ल् स र्ा राइट बर 

सीमेंआ िीआ र्ा पाइट प र्ा बोडा/प नल) :  

ii. सीमेंआ जवजनमााण :  

iii. रेडी जमक् स कंि आ :  

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री :  

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण :  

vi. सड़कस, सड़क और फ्लाई ओवर के पशु् तस का जनमााण :  

vii. बांधस का जनमााण :  

viii. जनम् न भू-क्षेत्र का भराव :  

ix. खजनि क्षेत्रस का भराव :  

x. अजधभार वाल ेडम् पस में उपर्ोग :  

xi. कृजष :  

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण :  

xiii. अन्‍द र् ििेस को राख का जनर्ाात :  

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें) : 

 

(ग) उपर्ोग दकए गए तल के राख क  मात्रा (एमआीपीए) :  

i. फ्लाई-एि आधाररत उत् पाि (टोआ र्ा ब् लॉक र्ा आाइट ल् स र्ा राइट बर 

सीमेंआ िीआ र्ा पाइट प र्ा बोडा र्ा प नल) :  

ii. सीमेंआ जवजनमााण :  

iii. रेडी जमक् स कंि आ :  

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री :  

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण :  

vi. सड़कस, सड़क और फ्लाईओवर के पुश् तस का जनमााण :  

vii. बांधस का जनमााण :  

viii. जनम् न भू-क्षेत्र का भराव :  

ix. खजनि क्षेत्रस का भराव :  

x. अजधभार वाल ेडम् पस में उपर्ोग :  

xi. कृजष :  

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण :  

xiii. अन्‍द र् ििेस को राख का जनर्ाात :  

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें) : 

 

ररपोर्आिंग क  अवजध के ि रान वतामान में अप्रर्ुक् त राख क  कुल मात्रा 

(एमआीपीए :  

16. ररपोर्आिंग क  अवजध के ि रान वतामान में उत् पादित राख का प्रजतितता 

उपर्ोग (%) :  

 

17. राख कंुडस में राख के जनपआान का ब् र् रा 

क) तारीख 31 माचा तक (ररपोर्आिंग क  अवजध को छोड़कर) राख कुण् ड 

(कुण् डस) में जनपआान दकए गए राख क  कुल मात्रा (मीररक आन):  
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ख) ररपोर्आिंग क  अवजध के ि रान राख कुण् ड (कुण् डस) में जनपआान दकए गए 

राख क  मात्रा (मीररक आन):  

ग) ररपोर्आिंग क  अवजध के ि रान राख कुण् डस में गारा जनस्ट् सरण हतेु खपत 

हुए िल क  कुल मात्रा (मी3):  

घ) राख कुण् डस क  कुल सं‍ र्ा:  

(i)  सदिर्:  

(ii) खाली दकए गए (पनु: भरा िाना ह ) 

(iii) पुन: भरे गए:  

ड.)  राख कुण् डस के अधीन कुल क्षेत्र (हके् आेर्र):  

18.  अलग-अलग राख कुण् ड का ब् र् रा  

राख कुण् ड 1,2 आदि (र्दि राख कुण् डस क  सं‍ र्ा एक से अजधक हो, तो कृपर्ा 

जनम् नजलजखत ब् र् रा अलग से उपलब् ध कराएं) 

क)  जस्ट्थजत: जनमााणाधीन र्ा  सदिर् र्ा खाली दकर्ा गर्ा र्ा पनु: भरा गर्ा 

ख) राख कुण् ड में राख का जनपआान िूुप करने क  तारीख/महीना/वषा र्ा 

 महीना/वषा):  

ग)  राख कुण् ड क  क्षमता पणूा दकए िाने के पश् चात  उसमें राख जनपआान रोकने 

 क  तारीख  

(तारीख/महीना/वषा र्ा महीना/वषा ):  

(सदिर् राख कुण् डस के जलए लागू नहीं) 

ग)   क्षेत्र (हके् आेर्र):  

घ)   डाइट क क  मंचाई (मी.):  

घ)   आर्तन (मी3):  

ड.)  तारीख 31 माचा तक जनपआान दकए गए राख क   मात्रा (मीररक आन):  

च)  उपलब् ध आर्तन का प्रजतित (%) और आग ेजनपआान दकए िा सकने वाले 

 राख क  मात्रा (मीररक आन):  

छ) राख कुण् ड के भरे िान े क  अनुमाजनत अवजध (वषों और महीनस क  

 सं‍ र्ा):  

ड.)  जनिेिांक (अक्षांि और िेिान्‍द तर): 

 (कृपर्ा न्‍द र्ूनतम 4 जनिेिांकस को जवजनर्िाष् आ करें) 

ि)  राख कुण् ड में क  गई लाइट लनंग का प्रकार: एचडीपीई लाइट लनंग र्ा 

 एलडीपीई लाइट लनगं र्ा क् ल ेलाइट लनंग र्ा कोई लाइट लनंग नहीं 

छ)  जनपआान क  जवजध: िुष् क जनपआान र्ा नम गारा (नम गारा के मामल ेमें 

 कृपर्ा जवजनर्आाष् आ करें दक क् र्ा एचसीएसडी र्ा एमसीएसडी र्ा 

 एलसीएसडी ह ) 

ि)   राख का अनपुात: गारा जम श्रण में िल (1:____):  

झ)  संस्ट् थाजपत और कार्ािील राख िल पुनचािण प्रणाली (एडब् ल् र्ूआरएस): 

 हां र्ा नहीं  

ञ)  िमीन के अंिर र्ा िल जनकार् में राख कुण् ड से जनस्ट् सररत अपजिि िल 

 क  मात्रा (मी3): 

आ)  डाइट क क  जस्ट्थरता का अध   र्र्न कराए िान ेक  जपछली तारीख और उस 

 संगिन का नाम जिसने अध् र्र्न दकर्ा:  

ि)  लेखा-परीक्षा दकए िान े क  जपछली तारीख और उस संगिन का नाम 

 जिसने लेखा-परीक्षा क :  

 

19.  उपर्ोग दकए गए पुरान ेराख क  मात्रा (एमआीपीए):  

i. फ्लाई-एि आधाररत उत् पाि (टोआ र्ा ब् लॉक र्ा आाइट ल   स र्ा राइट बर 
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सीमेंआ िीआ र्ा पाइट प र्ा बोडा र्ा प नल): 

ii. सीमेंआ जवजनमााण:  

iii. रेडी जमक् स कंि आ:  

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री:  

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण:  

vi. सड़कस, सड़क और फ्लाई ओवर के पशु् तस का जनमााण:  

vii. बांधस का जनमााण:  

viii. जनम् न भू-क्षेत्र का भराव:  

ix. खजनि क्षेत्रस का भराव:  

x. अजधभार वाल ेडम् पस में उपर्ोग:  

xi. कृजष:  

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण:  

xiii. अन्‍द र् ििेस को राख का जनर्ाात  

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें): 

20.  सार :  

 ब् र् रा सृजित मात्रा 

(एमआीपी) 

उपर्ोग क  गई मात्रा 

(एमआीपी) और (%) 

िेष मात्रा (एमआीपी) 

 ररपोर्आिंग क  अवजध के 

ि रान राख  
   

 पुरानी राख     

 कुल   

21.  कोई अन्‍द र् सूचना :  

वार्षाक अनुपालन ररपोआा, और जवयुुतत संर्ंत्रस और राख 

कुण् डस क  िेप राइट लस क  सॉफ्आ कॉपी ई-मेल:- moefcc-

coalash@gov.in पर भेिी िाए।  

 

22.  प्राजधकृत हस्ट् ताक्षरकताा के हस्ट् ताक्षर  

 

 

 

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 31st December, 2021 

 S.O. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of 

Environment and Forests vide S.O.763 (E), dated the 14
th 

September, 1999, as amended from time to time, the Central 

Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the 

utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of 

three hundred kilometres from the coal or lignite based thermal power plants; 

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle 

(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the 

sustainability of the fly ash management system, the Central Government reviewed the existing notification; and 

whereas environmental compensation needs to be introduced based on the polluter pays principle; 
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based 

products and building materials in the construction sector; 

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in 

road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects, 

backfilling of mines, as an alternative for filling of earthen materials; 

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash 

discharged from coal or lignite based thermal power plants on land; 

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as 

bottom ash generated from the Coal or Lignite based thermal power plants; 

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation 

including system of environmental compensation based on polluter pays principle; 

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of 

the notification  of the Government of India, Ministry of Environment and Forests published in the Gazette of India, 

Extra Ordinary part II, section 3, sub-section (i) vide S.O.763 (E), dated the 14
th 

September, 1999, by notification in 

exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment 

(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part II, section 3, sub-section (i), vide 

G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected 

thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft 

provisions were made available to the public; 

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in 

respect of the said draft notification have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 

3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the 

Environment (Protection) Rules, 1986, and in supersession of the Notification S.O.763 (E), dated the 14
th 

September, 

1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby 

issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into 

force on the date of the publication of this notification, namely:-  

  

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.— 

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be 

primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an 

eco-friendly manner as given in sub-paragraph (2); 

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following 

eco-friendly purposes, namely:- 

(i) Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels; 

(ii) Cement manufacturing, ready mix concrete; 

(iii) Construction of road and fly over embankment, Ash and Geo-polymer based construction material; 

(iv) Construction of dam; 

(v) Filling up of low lying area; 

(vi) Filling of mine voids; 

(vii) Manufacturing of sintered or cold bonded ash aggregate; 

(viii) Agriculture in a controlled manner based on soil testing; 

(ix) Construction of shoreline protection structures in coastal districts; 
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(x) Export of ash to other countries; 

(xi) Any other eco-friendly purpose as notified from time to time. 

(3) A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board 

(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC), 

Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways, 

Department of Agricultural Research and Education, Institute of Road Congress, National Council for 

Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation 

of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-

paragraph (2) based on technological developments and requests received from stakeholders. The committee 

may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants 

and mines, cement plants and other stakeholders as and when required for this purpose. Based on the 

recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may 

publish such eco-friendly purpose. 

(4) Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and 

bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any 

year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle: 

Provided that the three years cycle applicable for the first time is extendable by one year for the 

thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash 

utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the 

percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below: 

Utilisation percentages of thermal 

power plants 

First compliance Cycle to 

meet 100 per cent utilisation 

Second compliance cycle 

onwards, to meet 100 per cent 

utilisation 

>80 per cent 3 years  3 years 

60-80 per cent 4 years 3 years 

<60 per cent 5 years 3 years 

  

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the 

first year and first two years of the first compliance cycle for the thermal power plants under the utilisation 

category of 60-80 per cent and <60 per cent, respectively. 

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried 

forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated 

during that cycle. 

(5) The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this 

notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization 

of legacy ash shall be completed fully within ten years from the date of publication of this notification and 

this will be over and above the utilisation targets prescribed for ash generation through current operations of 

that particular year: 

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be 

utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on 

the annual ash generation as per installed capacity of thermal power plant.   

Year from date of publication 1
st
 2

nd
 3

rd
 -10

th
 

Utilisation of legacy ash (in percentage 

of Annual ash) 

At least 20 per cent At least 35 per cent At least 50 per cent 
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has 

stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution 

Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including 

certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this 

notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per 

the above mentioned timelines. 

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be 

applicable from 1
st
 April, 2022. 

(6) Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond 

with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as 

per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity 

Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond 

or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or 

conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three 

months from the date of publication of this notification. 

(7) Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and 

disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water 

pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board 

(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification. 

(8) Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for 

at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State 

Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be 

inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution 

Control Committee (PCC) from time to time. 

(9) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall 

provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link 

to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s). 

(10) Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable. 

B. For the purpose of utilisation of ash, the subsequent sub-paras shall apply.— 

(1) All agencies (Government, Semi-government and Private) engaged in construction activities such as road 

laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within 

300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities: 

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or 

lignite based thermal power plants.  

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed 

terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a 

request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal 

power plant serves a notice on the construction agency for the same. 

(2) The utilisation of ash in the said activities shall be carried out in accordance with specifications and 

guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research 

Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public 

Works Departments and other Central and State Government Agencies.  
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(3) It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake 

backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer 

Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three 

hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to 

mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of 

overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines 

of the Director General of Mines Safety (DGMS): 

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by 

delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement 

decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be 

applicable for the overburden generated from the date of publication of this notification and the utilisation of 

ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution 

Control Board, Director General of Mines Safety and Indian Bureau of Mines.  

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost 

and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the 

same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine 

voids shall not be applicable unless a notice is served on the mine owner by thermal power plant. 

(4) (i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine 

voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of 

ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued 

guidelines on 28
th

 August, 2019 regarding exemption of requirement of Environmental Clearance of thermal 

power plants and coal mines along with the guidelines to be followed for such disposal.  

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine 

Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash 

disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners 

to get the necessary amendments or modifications in the permissions issued by various regulatory authorities 

within one year from the date of identification of such mines. 

(5) (i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with 

representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of 

Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of 

mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination 

of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the 

committee shall get updated quarterly reports prepared regarding identified mines (both underground and 

opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable 

mines immediately after the publication of this notification. 

(ii) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the 

above mentioned committee, to meet the utilisation targets mandated as above. 

(6) Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control 

Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by 

Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control 

Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website. 

(7) Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within 

one year for all types of activities envisaged under this notification including putting in place time bound 

online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution 

Control Committees (PCCs). 
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(8) All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt. 

agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite 

based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products, 

provided these are made available at prices not higher than the price of alternative products. 

(9) Manufacturing of ash based products and use of ash in such products shall be in accordance with 

specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and 

Central Pollution Control Board. 

C. Environmental compensation for non-compliance.— 

(1) In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive 

or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash) 

utilisation, then such non-compliant thermal power plants shall be imposed with an environmental 

compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual 

reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it 

shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which 

environmental compensation has not been imposed earlier: 

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the 

first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A. 

(2) Environmental compensation collected by the authorities shall be deposited in the designated account of 

Central Pollution Control Board.  

(3) In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating 

stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent 

(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an 

environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be 

imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental 

compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been 

imposed earlier. 

(4) It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user 

agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as 

mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution 

of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee 

(PCC).  

(5) It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down 

at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per 

ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC). 

(6) If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have 

been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be 

liable to pay Rs. 1500 per ton of ash for the quantity they fall short off: 

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square 

feet of built up area of construction. 

(7) (i) The environmental compensation collected by Central Pollution Control Board from the thermal power 

plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also 

be utilised for advancing research on use of ash including ash based products. 

(ii) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental 

compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any 
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall 

be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected 

on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the 

environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles. 

D. Procedure for supply of ash or ash based products.— 

(1) The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall 

serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for 

sale, or transport or both. 

(2) Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of 

ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose 

of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any 

ash or ash products or use reduced quantity.  

E. Enforcement, Monitoring, Audit and Reporting.— 

(1) The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance 

of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board 

shall develop a portal for the purpose within six months of date of publication of the notification. The 

concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the 

provisions of this notification.  

(2) (i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of 

the next month on the web portal. Annual implementation report (for the period 1
st
 April to 31

st
 March) 

providing information about the compliance of provisions in this notification shall be submitted by the 

30
th

 day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board 

or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated 

Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal 

power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual 

reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate 

Change by 31st May.  

(ii) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based 

products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by 

Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment 

Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB) 

or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report 

of ash utilisation of all other agencies except thermal power plants to review the effective implementation of 

the provisions of the notification. 

(3) For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be 

constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of 

Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry 

Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s), 

to be nominated by the Chairman of the committee. The committee may make recommendations for effective 

and efficient implementation of the provisions of the notification. The committee shall meet at least once in 

six months and review annual implementation reports and the committee shall also hold stakeholder 

consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant 

stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of 

Environment, Forest and Climate Change (MoEFCC). 
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(4) For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash 

based products, the State Governments or Union territory administration constitute a Committee within three 

months from the date of publication of this notification under the Chairman, State Pollution Control Board 

(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one 

representative from the Department which deals with the subject of concerned agency with which dispute is 

made. 

(5) The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by 

auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to 

Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution 

Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and 

concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action 

against non-compliant thermal power plants within fifteen days of receipt of audit report. 

 

[F. No. HSM-9/1/2019-HSM]  

NARESH PAL GANGWAR, Jt. Secy. 

   

Annexure 

Ash Compliance Report (for the period 1
st
 April-31

st
 March) to be submitted on or before 31

st
 May. 

Sl. No. Details   

1. Name of Power Plant    

2. Name of the company    

3. District   

4. State   

5. Postal address for communication:   

6. E-mail:   

7. Power Plant installed capacity (MW):   

8. Plant Load Factor (PLF):   

9. No. of units generated (MWh):   

10. Total area under power plant (ha): 

(including area under ash ponds) 

  

11. Quantity of coal consumption during reporting period (Metric 

Tons per Annum): 

  

12 Average ash content in percentage (per cent):    

13. Quantity of current ash generation during reporting period 

(Metric Tons per Annum): 

Fly ash (Metric Tons per Annum): 

Bottom ash (Metric Tons per Annum): 

  

14. Capacity of dry fly ash storage silo(s) (Metric Tons) :   

15 Details of utilisation of current ash generated during reporting 

period 

(a) Total quantity of current ash utilised (MTPA) during 

reporting period:  

(b)  Quantity of fly ash utilised (MTPA): 

(i) Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels) 

(ii) Cement manufacturing: 
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(iii) Ready mix concrete: 

(iv) Ash and Geo-polymer based construction material: 

(v) Manufacturing of sintered or cold bonded ash 

aggregate: 

(vi) Construction of roads, road and fly over embankment:  

(vii) Construction of dams: 

(viii) Filling up of low lying area: 

(ix) Filling of mine voids: 

(x) Use in overburden dumps: 

(xi) Agriculture: 

(xii) Construction of shoreline protection structures in 

coastal districts; 

(xiii) Export of ash to other countries: 

(xiv) Others (please specify): 

(c) Quantity of bottom ash utilised (MTPA):  

(i) Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels): 

(ii) Cement manufacturing: 

(iii) Ready mix concrete: 

(iv) Ash and Geo-polymer based construction material: 

(v) Manufacturing of sintered or cold bonded ash 

aggregate: 

(vi) Construction of roads, road and flyover embankment:  

(vii) Construction of dams: 

(viii) Filling up of low lying area: 

(ix) Filling of mine voids: 

(x) Use in overburden dumps: 

(xi) Agriculture: 

(xii) Construction of shoreline protection structures in 

coastal districts: 

(xiii) Export of ash to other countries: 

(xiv) Others (please specify): 

  

Total quantity of current ash unutilised (MTPA) during 

reporting period: 

16. Percentage utilisation of current ash generated during reporting 

period (per cent): 

  

17. Details of disposal of ash in ash ponds 

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons) 

as on 31
st
 March (excluding reporting period): 

(b) Quantity of ash disposed in ash pond(s) during reporting 

period (Metric Tons):  

(c) Total quantity of water consumption for slurry discharge 

into ash ponds during reporting period (m
3
): 

(d) Total number of ash ponds: 

(i) Active: 

(ii) Exhausted (yet to be reclaimed): 

(iii) Reclaimed: 

  

(e) total area under ash ponds (ha):  

  

18. Individual ash pond details  

Ash pond-1,2, etc (please provide below mentioned details 

separately, if number of ash ponds is more than one) 

(a) Status: Under construction or Active  or Exhausted or 
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Reclaimed 

(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or 

MMYYYY): 

(c) Date of stoppage of ash disposal in ash pond after 

completing its capacity (DD/MM/YYYY or MM/YYYY): 

(Not applicable for active ash ponds)   

(c) area (hectares): 

(d) dyke height (m):  

(d) volume (m
3
): 

(e) quantity of ash disposed as on 31
st
 March (Metric Tons): 

(f) available volume in percentage (per cent) and quantity of ash 

can be further disposed (Metric Tons):  

(g) expected life of ash pond (number of years and months): 

(e) co-ordinates (Lat and Long): 

(please specify minimum 4 co-ordinates) 

(f) type of lining carried in ash pond: HDPE lining or LDPE 

lining or clay lining or No lining 

g) mode of disposal: Dry disposal or wet slurry (in case of wet 

slurry please specify whether HCSD or MCSD or LCSD)  

  

(h)  Ratio of ash: water in slurry mix (1:___ ): 

  

(i) Ash water recycling system (AWRS) installed and 

functioning: Yes or No   

  

(j) Quantity of wastewater from ash pond discharged into land 

or water body (m3): 

  

(k) Last date when the dyke stability study was conducted and 

name of the organisation who conducted the study:  

  

(l) Last date when the audit was conducted and name of the 

organisation who conducted the audit: 

19. Quantity of legacy ash utilised (MTPA): 

i. Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels): 

ii. Cement manufacturing: 

iii. Ready mix concrete: 

iv. Ash and Geo-polymer based construction material: 

v. Manufacturing of sintered or cold bonded ash 

aggregate: 

vi. Construction of roads, road and flyover embankment:  

vii. Construction of dams: 

viii. Filling up of low lying area: 

ix. Filling of mine voids: 

x. Use in overburden dumps: 

xi. Agriculture: 

xii. Construction of shoreline protection structures in 

coastal districts; 

xiii. Export of ash to other countries: 

xiv. Others (please specify): 

  

20. Summary: 

Details Quantity generated (MTP) Quantity utilised 

(MTP) and (per cent) 

Balance quantity (MTP) 
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Current ash during 

reporting period 

      

Legacy ash       

Total       

21. Any other information: 

Soft copy of the annual compliance report, and shape files 

of power plant and ash ponds may be e-mailed to:- moefcc-

coalash@gov.in 

  

22. Signature of Authorised Signatory 
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